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HOUSE OF THE PEOPLE 
Wednesday, 19th August, 1953

I The H<yu8e met at a Quarter Past
' Eight of the Clock,

[Mr. Depxjty-Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-15 A.M.

ANDHRA STATE BILL.—contd.
Mr. Deputy-Speaktv: The House

will now proceed with further consi
deration of the following Motion mov
ed by Dr. Kailas Nath Katju on the
13th August 1953: '

“That the \Bill to provide for
tf)e formation) of the Sijate of
Andhra, the increasing of the
area of the State of Mysore and 
the diminishing of the area of the
State of Madras, and for matters . 
connected therewith, be taken in
to consideration.”
Along with this is the amendment

moved by Dr. Lanka Sundaram.
I find a number of hon. Members

are still not satisfied because of their
not having been called, though I 
have .been calling a number of them 
and restrictinpf the time of their spe
eches to 15 minutes. I have as many
as '̂ 5 still on my list; possibly some
more will come. I therefore request
that hon. members will confine their
remarks to 10 minutes each. If it is 
agreeable to the hon. the Mover of
the Bill, he may reply tomorrow.
That is for convenience....
347 PSD.

■ 1076
The Minister of Home AfTairs and

States (Dr. Katju): As you please.
Sir.

Mr. Deputy-Speaker: So that in 4
hours I can call as many as 24 or 25 
Members. I would even prefer hon.
Members reducing their speeches to 
5 minutes, because much has been 
said and except that they want U
take part, there is nothing more that
is new. Of course, some hon. Mem
bers may Rave some fresh light to
throw on the subject. Now, Mr.
Sivamurthi Swami will continue his
speech.

WtftwnjRrwift

^  ft? ••••••
(At this stage, some hon. Mem

bers started leaving their seats.)

Mr. Deputy-Speaker: I do not know
what to do wi*h respect to hon. Mem̂  
bers who feel that as soon as the
Question Hour is over there is no
more House sitting, and get away to
the Lobby. What attraction there is 
in the Lobby, I am not able to under
stand. Hon. memibers come from dis
tant places and must take part to do
justice to their constituencies. I am 
seriously considering the question of
noting down the hours each hon.
Member sits here and then publish
ing the same from time to time.

Now, Mr. Sivamurthi Swami.

•ft ^
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frrrTT ^ ark ^  arT̂
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n̂%Wt*r 5 '3R'

v k  fernpr rr^^?y % f i r f w  rK. sft
?T ^  5f>T m«TT

3TRT̂ f>in 3Rr3rirc3rrf«j ^smr
3TT?5T ifsn f qr ^ a m r J»F?r

?ft v tt sTgIf ft)
JFT3TTi[̂ 5rJT5T̂  I ftrf5rf»?fev
TTrf%?nr % rf *̂T% K ftwft

wft JT̂  ??nfpr 5T5lf 5 ft? ift
I ’Tt 5TRT ^ % PsnTTTi

I ^ fV ’T aniT 3rrr ^ 5ft 

■»TTT?r̂ ’ trvjrft'r^^nT^srnrr!!
fp  5«nt !T5Ĥ t?5JT % 5 I

^ fT rt  ? ? t*pY I a ilr IT?

f t  ^  ^3r ffT sr iH f^

r̂rJT i 3TrT3r<rift^fT«i^y5R 

I *Ptr5rJT«rTT V»ft5PT

^ r  f  3T>?: f<Bt t t

«rnrr| i
“Two of these linguistic pro

Vinces. Kerala and Karnatak, being
situated at the tail end of their
provinces and represented by
ineffective minorities'’—underline
‘ineffective minorities*—“̂have

undoubtedly suffered in their de
velopment. There can no doubt
that they would prosper and
be able to manage their affairs
much better under their own
■Government nearer home If
such a Government were possi
ble. The cases of Andhra and
Central Provinces and Maharash
tra are mpre complicated and 
have a political colouring in 
them/*

^  3TWnft ^
irTfcr ^ I 3tVt  »r »f ^^?ft s>ft Pf  s i w

iTiTT %  T«T ^  V<T f  ?Tfrr 3TfT¥ ^

»TT=fifi f55jf %TnrrftV5f

(O rft^  3rr?5mr7) ^ i

% srr̂ rr v^rrr f  i 
airs arranrf^ O'Jihi n̂rr 
n̂rorlr % fa r^ ) if sfr an̂ sj #

finiT W  #  f?rfTwf̂ CTr ^ ^
wtT ?T f  *nPT sTm m ?  i arrn:

H T tf sikm  ^ 3pTnTT arYt
*T f̂ JTT eft, JTRff 3fr fwir

arr̂ rw 5̂»ft r̂o*Ft f  f5nrr «i>t 
3fVr ^ ^t^ 

55t»ff%f?r9ff#5Tff%'f?rsR?r^'tt I

srre ^ fsr̂ y 'K  am  îmrrer 
^5T^»m % ?rwif*r f a
^  ^  ?  I ^ OT»irt 55THT ^

I '3«<t>i 3n?t
î̂ rs' uf'^ ^ ̂  *r '̂ r<

<f)lpTr ^ I JT? 5ITET !TTJ5»Tf%5T *T^
^ ftr "TT ?»T afVt arp'sj ?n% 3Trr*r  ̂
W5 I aTT<m *f' ^yf’T r̂
aft?: iT  ̂̂  jftfer hitr

ijF?̂ 5!T5r'f ?T ̂ ?  I ’sr? f?m
^ ^̂ ft  ̂ *T̂ t ^ I

“Unchallenged and uncontested
Telugu areas should comprise the
Andhra State."

K ̂  3ft pTJtSTJT ̂ t ̂  ̂  !T»TnT * T ^
# ^  »TJft ?  I ^  5??
fs ^ m r w ^ fT g s x ^ Hn̂ *?
^ ? «P?rr »Tt̂  i' I JT? >f ?

(3rfT»r<ir!Tr) % arr^  tc t^r
ary^#' ?;».i 

»rr̂  5 afk »itsT f  ̂ 3̂
^?TJ »rr3r 5 aftK t̂? ?rrt %

<mr f  aftrPr̂ ynf 1

af% 3T!T??rsT >f »T<»rfir<r 
t  a ^ ?Tf?r art̂  -̂TT

f  I 5T5 ?̂TKifj|T
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TT̂

^ ^r 1% •

•‘The Districts of Bellary, South
Kanara (Managlore) and the NH- 
giris; and the talukas of Mada- 
kasira (Anantapur District), Kol- 
legal (Coimbatore District) and
Hosur and Krishnagri (Salem Dis
trict) with some villages in other
bordering districts in Madras
Presidency should all be formed
into the Karnataka State.”

IT? ^
^ ^ ^  3TT5T

I

Tc ^  forest
i|‘, ^ ^

“finally appeals to the two hon.
Members to take note of the se
riousness of the present situation
and to report to the Cabinet of
Mad/ras ithat a Boundary Com

mission be appointed forthwith.
The Karnataka Provincial Con
gress Committee requests them 
to recommend the exclusion
even provisionally of the above
Kannada areas from the Andhra
Province in any case.”

^ 3T3T
BTPTT ^

*T^ .......

Mr. Deputy Speaker: I gave notice
to the hon. Member two mimites be- 
lore. He has completed 11 minutes.
¥That is the use of going on adding?
The hon. Member has said enou^.
We are not discussing Karnataka here.

WT3vTft ^ ^ fkm r

^  ?rflT 3ft TO jfg;T t  ^
fWmr r̂nr aflr TO grtvr ^
t  ferr i

i  I

Shri Matthen (Thiruvellah); I rise
to support this Bill. In doing so it
would be unfair to this House and to
myself if I do not give expression to
what I have been feeling about this
since the announcement of the Andhra
State. As one who had an opportunity
to observe things at close quarters and
to form an objective opinion, I have
no hesitation in saying that the entire
agitation has been initiated and whip
ped up by political parties with an eye
tor their own advantages or advance
ment and that it has no basis or origin
among the right-thinking people.

The common charge is that the
Tamil Ministry of Madras has beeii
exploiting the Andhras—I wonder
whether the House is aware of the
fact that ail the Chief Ministers of
Madras except perhaps the present
incumbent were Andhras. No further
proof of what I have said above Is
required than the welter of subsi
diary and minor controversies that
have crept up consequent on the deci*
sion to form a State. Has there been
one single instance of substantial
agreement on points like the location
of the capital, shifting of the High
Court, the personnel of the Shadow
Cabinet or even the leadership itself,
with which the Tamils have nothing
to do? If the demand for the State
was a movement which has root in
the people, who are the people behind
these unedifying controversies? Rajajl
described the idea of the linguistic
State as a tribal idea. I think he has
been dating it back a little too far.
It is really an olifjarchfc idea, initial
ed by a small looselv-knit oligarchy
of politicians. (Interruption.) I am
not a Tamil.
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Shri Raghuramaiah (Tenali): These
are very caustic remarks about our
great leaders and I would request my

,hon. friend to keep himself within
respectable limits.

Shri Matthen: I have said what I
feel about it. If it has wounded my
hen. friend, I am very, very sorry.

Shri Nambiar (Mayuram): It has
wounded many hon. friends.

Shri Matthen: I am very sorry.

My object in pointing out this vital
aspect of the matter is not to oppose
the Bill or to accuse particular per-
8ons~Mr. Raghuramaiah or anybody
«lse—but to advocate a realistic ap
proach to the Question and to point
out the danger of the situation—that
the men who started the controver
sies and agitation may get more than 
they bargained for, that they will
find themselves so involved in petty
controversies and local factions that
it will be impossible for them 
to make any progress with adminis
tration. It is useless * now to look
|>ack. A definite commitment has 
been made and a date has been set
for the formation of the neW State. I
doubted the wisdom of the announce-
Tcieni when it was made and subse
quent developmenlfif have only con
firmed my doubts, but faced as we
are with a diflPerent situation now, I 
agree that we cannot) go back and 
that we should bring the new State
into being with as little delay as pos
sible. That is why I am supporting
the Bill. But there are three con
crete suggestions which I would like
to make.

Firstly the Government of India
have a duty to the people of the new
Andhra State and having regard to
the history of the movement as I have
outlined, the Government of India
cannot absolve themselves of all res
ponsibility, So far as the State suK
jects are concerned, when the new
State Government is formed. They

'must see that the new State is not a 
-mere playground for the so-called

politicians. The interests of the poor
people should be given priority, who
ever may be the Chief Minister. They
should make it quite clear that if the
new State is unable to form a reason
ably efficient, responsible and stable
Ministry, the Government of Indians 
obligation to the Andhra people will
require them to introduce President’s
rule.

Secondly, the success of the new
Government wilil) depend to a Very
large extent on the ability, integrity
and impartiality of the permanent
Civil Service. The discussions in the
Madras Assembly have shown that
there is considerable apprehension in
the minds of officers, whether in the
conditions likely to exist in the new
State in the near future, it will be
possible for them to function in that
manner and whether they will not
find themselves the unjust victims of
political and communal intrigues.
Adequate safeguards should be pro
vided in the present Act in the light
of the discussion in the Madras As
sembly on this aspect of the matter.
In this connection I would like to
point out that while the Government
of India have accepted the amend
ment suggested by the Madras As
sembly in respect of the State services
and incorporated certain safeguards
in section 63 for ‘Transferred Officers’, 
they have not accepted the Madras
Assembly’s suggestion so far as the
All-India Services are concerned. The
Chief Minister of Madras who is on
the spot and who knows the facts of
the case more closely and much better
than several other people, stated on
the floor of the Madras Assembly as
follows:

 ̂ “In our view, the All-India
services also should be treated on 
the same lines and for the same
reasons. The Government of In
dia have a different opinion in 
the matter. The Andhra opposi
tion to non-Andhra personnel in 
the public services of the Andhra
State is by no means less pro
nounced in the case of members
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(Shri Matthen]
of these services than in the case 
of members of the State and sub
ordinate services. If anything, it 
would be more as many of these 
officers would be at or near the 
top level.”
Rajaji said:

“In our view, this will be the 
only wise arrangement in the in
terests ot the non-Andhra officers 
who are ordered without re
ference to their own opinion to 
serve the Andhra State/*

These are wise words and I would 
Btrongly urge the Government of In
dia to listen to them and provide in 
sections 61 and 62. also that persons 
compulsorily allotted against their 
wishes should be allowed to go back 
to the residuary State after a specific 
ed period of service. Failing that 
provision should be made in the Act 
lor the President to guarantee them 
their service rights, their prospects 
and fair and non-discriminatory 
treatment against any hasty, vindic
tive or short-sighted policy by the 
new Andhra Government to promote 
and improve immediately and at any 
cost the prospects of Andhras in 
Government services as against non- 
Andhras.

Thirdly. Sir,—and thiî  is the most 
important suggestion I have to make 
—Government should make it clear 
that the formation of the Andhra State 
does not commit them to a policy of 
fragmentation of the country on the 
basis of languages, or of yielding to 
fasts, threats or other political stunts. 
The integration of the State was » 
special contribution of Sardar Valla- 
bhbhai Patel to Indian unity. In the 
main, his work has endured: instead 
of strengthening that grand concep
tion, let us not do anything to weaken 
that edifice. The movement for lin
guistic States is definitely a weaken
ing factor, whatever the people most, 
interested in it think; its mode of 
(expression has sometimes been as 
Irresponsible as Its timing. It ban

been marked by hunger-strikes evea 
unto death, »by the stoppage of traiiis, 
by acts of violence which may amount 
to murder as is evidenced in Bellary 
and Chittoor. ‘*We have to remem
ber always that if India does not 
progress nobody will progress.” Please 
mark these significant words of the 
Prime Minister when he unfurled the- 
National Flag at the Red Fort the 
other day.

Sir, while they may find that in  ̂
one case the interests of a section 
of the people and the interests of the 
country generally can be advanced 
by the partition of a particular State. ' 
they should be equally prompt and 
willing to carry out the opposite pro
cess of integration where they find 
that such a step will serve the same 
ends, in another case. I want parti
cularly to bring to the notice of the 
Government of India and of this 
august House . . .

Mr. Depaty-Speaker: Hon. member 
may occasionally refer to his notes 
and not go on reading.

Sliri Matthen: I thought I was mak
ing a speech on a very important 
matter. I could speak extempore, but 
I thought this is a very, very serious 
matter. I want particularly to bring 
to the notice of the Government of 
India and of this august House the 
growing volume of enlightened public 
opinion in the South in favour of an 
integration of Travancore-Cochin 
with the neighbouring residuary 
State of Madras with which it has 
everything in common.

Mr. Deputy-Speaker; The hon. Mem
ber is suggesting that Travancore- 
Cochin must be integrated with Mad
ras: I want to make him understood 
by the House.

Shri Matthen: That is the opinion 
among the enlightened people of 
Travancore-Cochin. That will be of 
immense economic and administrative 
advantage to the South and to the 
country at large.
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In tact, I would go a step further 
and express a pious wish to see, in 
the not distant future, the creation 

. of two large States in the South, one 
with Hyderabad as the capital to 
which the new State of Andhra may 
toe added and the other with Banga
lore as the capital with Mysore, 
TravancoreCochin and Madras form
ed into one State.

Shri A. M. Thomas (Ernakulam): 
Why not the whole of South India 
into one State?

Shri Matthen: I would earnestly
appeal to the saner section of the 
House to form a front to counter this 
linguistic State idea.

Dr. Lanka Sundaram (Visakha- 
patnam): Is the hon. member with
in his right to refer to a *saner section 
of the House’ meaning thereby that 
there is an ‘insane’ section?

Mr. Deputy-Speaker: The hon. Mem
ber only says that the jvhole House is 
sane; but there are some sections 
which are saner.

SCiri Matthen: I make these sug
gestions for what they are worth.

Shri Kakkan ^Madurai—Reserved 
—Sch. Castes): In supportinig this
Bill, I pay my tribute to the Con
gress leaders of Andhra Desh and also 
to the Provincial Congress Committee. 
For a num.ber of years past, the Pro
vincial Congress Committee of Andhra 
Desh was fighting for the formation 
of a separate Andhra province. So, 
the credit for the formation of an 
Independent-State of Andhra goes to 
the Andhra Provincial Congress Com- 
rrtittee, especially to the leader, Mr. 
Sanjeeva Reddy. Some of my hon. 
friends on the other side mentioned 
the name of Shri Potti Sriramulu» 
for whom I have the i?reatest res
pect I would rcQuest my hon. 
friends to follow the principles and 
foot-steps of Potti ' Sriramulu and 
maintain peace in Andhra Desh.

Coming as I do from Tamilnad, I 
strongly oppose the provision in the 
Bill providing for Rs. 230 lakhs as 
compensation lor the buildings. As 
you know, we in Tamilnad are not 
now in a position to pay this compen
sation. I suggest that this compen
sation must be given by the Centre. 
The Partition Committee of the 
Madras Cabinet had recommended 
a sum of Rs. 1 crore when the reserve 
fund was more than Rs. 42 crores. 
Since Madras in not In a position to 
pay this amount in her straitened 
financial circumstances, the Centre 
should pay this amount to Andhra 
and also come to the aid of Madras.

Lastly, I come to Chittoor. I think 
3'ou are also a Tamilian.

Mr. Deputy-Speaker: The hon. Mem
ber will not drag the Chair. I am an 
Andhra.

SCiri Kakkan: In 1911 six taluqs
of North Arcot district were added 
to Chittoor district,—Tirupathi. Tiru- 
tani, Palavaneri. Kalahasti. Puttur 
and Chittoor, This was done as a 
matter of administrative convenience. 
So, these six taluqs must come back 
to the residuary State of Madras. I 
think, the people living in these 
taluas would like to come to the 
Residuary State, In this connection 
I would like to quote a song of 
Subramania Bharathi:

“NeeJa thirai Kadal oaraththileh 
Naidru Niththem thavam Seyyum. 
Kumari ellai Wadamalavan Kundram 
Ivatrinidehyeh Pukal Mundikkiduk- 
kum Tamil Nad.

It means that the boundary of 
Tamilnad in the South is Kanya- 
kumari and in the north Tirupathi, 
The area between these two places 
must come to Tamilnad. We the 
Tamilians have been fighting for it.

Mr. Deputy-Speaker: Is he an an
cient poet or a modem poet?

Shri Kakkan; Modern poet. When 
my friends from Keralo ask for Aikya 
Kerala, certainly ŵ  are going to get



1089 Andhra State Bill 19 AUGUST 1953 Andhra State Bill 1090

fShri Kakkan] 
eight taluks from Travancore-Cochin 
State and then the am.bition of Subra- 
mania Bharathi will be fulfllled.

1 am sorry that Mr. Lakshmayya 
called Shri Rajagopalachari es 
Duryodana.

Shri Lakshmayya (Anantapur): My 
friend is perhaps not aware of what 
Shri Hajagopalachari had said about 
us. He said that Andhras are like 
Havana, and that we have come there 
to entice Sita—^meaning the City of 
‘Madras*. I do not know whether my 
friend has heard that,

Mr. Deputy Speaker: Let nothing
be said against any provincial Minis
ter or Governor here.

Shri Kakkan: And Mr. Muniswamy 
coming from Tamil Nad, said that 
Andhras have no right to say that 
Shri Rajagopalachari is a Duryodana 
but that the Tamilians have a right 
to call him as Duryodana or Sakuni.
It is entirely wrong. Tamilians should 
never say a word against Rajaji. So 
I think Mr. Muniswamy also will not 
use such words.

Shri Nambiar: Mr. Muniswamy ad
ded Sakuni also.

Mr. Deputy-Speaker: Such things
should not be said. Apparently the 
hon. Members who were presiding
in my absence were not able to follow 
it exactly, I am sorry.

Shri Kakkan: Lastly, Mr. Muni
swamy suggested that the residuary 
State may be called Dravida Nadu or 
Tamil Nadu. \ strongly oppose the 
word Dravida Nadu, The people who 
are agitating for Dravida Nadu have 
no faith in Tamil culture. They 
have no faith in God. They are also 
agitating for separation from the
Centre. So I strongly oppose the
name Dravida Nadu. I would call the 
residuary State of Madras as
Srnthamizh Nadu. And I hope that
the youngsters in Tamil Nad will 

work for Senthamizh Nadu and that 
not only Andhra Desh but also Tamil

Nad will become glorious and pros
perous in the future.

Shri Velayudhan (Quilon cum 
Mav^likkara—Reserved—Sch. Castes): 
Within the time allotted to me 1 want 
to confine myself to one or two points 
which I think the House has not 
yet discussed at all. At the outset 
let me point out that I am not a 
protagonist of linguism or the re
distribution  ̂or distribution of States 
on the basis' of language. Whenever 
I have had any chance in this House 
to speak on the subject in the Past 
I have said that the linguistic idea 
is a dangerous idea, not from the 
point of view of the unity of India 
alone, but from a very cardinal and 
important point namely the future 
social structure of India. I have a 
definite view regarding this linguiam 
in India, because it cannot be com
pared with the linguistic states in 
the western countries. Of course, 
countries have been developed in the 
world mainly on the basis of language 
and in India too it has developed to 
some extent on the basis of language. 
But it is my contention that it is not 
on the basis of language alone that 
cur country had been developed in 
the past. If we study the history ot 
India, the past history and the an
cient history, 1 must say that it is 
on the caste basis that all these 
ideas have come. It is from this 
point: of view I was always oppose 
ing the idea of linguistic states.

Some Members have mentioned 
that, the Chief Minister of Madras, 
Shri Rajagopalachari, has saild that 
it is a tribal idea. When I look into 
this Question I must emphasise again 
that this linguistic idea or the idea 
of linguism is purely a caste idea and 
nothing else. When you talk about 
linguistic states you talk a lot about 
the cultural unity of India. The 
culture of India is a caste culture. 
Thati is the funda^mental thing be
hind all the ills from which w  are 
suffering today. Unless that
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mental ill is removed we cannot say 
that we are a civilised society or a 
civilised nation. When you say In
dian I it is a caste cul
ture. Many Members may not agree. 
But it is a lact. It is history. When 
you say that you want an Andhra 
State or a Tamil State or a Kerala 
State, the idea that comes to my 
mind is caste domination and noth
ing else. That is why I oppose tha 
linguistic idea.

I have had long discussions with 
friends who are protagonists of the 
linguistic idea and they have given 
me examples regarding the linguistic 
basis of division in Soviet Russia and 
in European countries. But the con
dition in India, the historical back

ground in India, the social and econo
mic development ofi India has been 

■different. Here the one fundamental 
t>asis was the caste social structure. 
And if the States are now redistribut
ed on the basis oif language alone, 
it is really the caste idea which is 
behind it and that is why I oppose 
linguistic states. ^

Our Prime Minister has always 
been referring to the disunity of In- 
<iia in terms of communalism, 
regionalism and linguism. But be
hind it all there is this fundamental 
fact, and the greatest weakness that 
“We are facing today in India is this 
weakness on account of the existence 
of caste culture or caste civilisation 
in this country.

If you are going to accept this 
regional idea now, I say that we are 
certainly going to perpetuate that 
idea again with the result that it will 
never be possible for India to become 
n perfect democracy. That is the 
greatest danger arising from the 
linguistic idea that the country will 
have to face.

I am not against the formation of 
the ^ndhra State, as it is today. 
Tracing the history of the formation 
of the Andhra State. I think the 
leaders of the nationalist movement 
had promised the Andhra State to the

leaders of Andhra. It was promised 
as ki present to them because of their 
sacrifices, because of the share that 
they had in the national struggle. 
Nothing more than that. The Gov
ernment is now giving it to them. 
Therefore, it should not .be taken as 
a linguistic State. If anybody is 
thinking that the country is going to 
be divided into linguistic States, I 
for myself will think that the evil 
d^y is coming for India, because I 
consider that by that democracy will 
be debarred from continued exis
tence in India. Nothing else.

My hon. friend Mr. Matthen has 
said, riegarding my State, that is 
Travancore-Cochin, that it should be 
merged with the Madras State. Of 
course, there is an idea in the 
Travancore-Cochin State and views 
have been expressed by leading men 
that a solution should be found for 
this question: either it should be 
Aikya Kerala or Kerala State or it 
should be merged with the Madras 
State. As I said before, I am against 
any linguistic State. I am perfectly 
satisfied with Travancore-Cochin as 
it is today and it should continue as 
a State. It is a compact State today. 
Even when the small Cochin State 
came to us, the people of Cochin did 
not like the idea. But, it has become 
a fact now. It is better to retain it 
as it is today without any trouble. 
If we are going to have an Aikya 
Kerala, certainly Tamil portions 
should .be given to the Tamil Nad.

Mr. Deputy-Speaker; Can’t there 
be a sub-federation?

Shri Velayudhan: Of course, I
would like to have a sub-Tederation 
in this region.

Shri Nambiar: That will never
happen.

SCiri Velayudban: My own view is 
that we must have smaller and smal
ler units. Why not have 40 or 50 
smaller units and a federal State in 
Tndia. by cutting across this linguism? 
If I have the power, I would see that
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[Shri Velayudhan]
the Aiidhra State is cut into two 
States. Administration should be 
made more and more easy. It is only 
Irom the point of view of adminis
tration....

Mr. Deputy-Speaker: The hon.
Member is a Member of this House, 
He has got the power to cut Andhra 
into two pieces

Stiri Velayudhan: That is what I 
said, if I had got the power. I have 
not got the power. Only the Gov
ernment have the power. They are 
in majority. If 1 have the power, 
what I will do is, to divide India 
into smaller units. We must have a 
federation in India: not on the basis 
of liriguism. This linguistic idea 
should be cut across by means of this 
division.

In Travancore-Cochin. this idea of 
merging it with the Madras State is 
now developing as a political thesis. 
But, I must say it will only ':ompli  ̂
cate our situation further because we 
as a State will not like to part with 
the South Travancore State. So long 
it has remained as one State and it 
must remain as one. It is not a 
linguistic idea; it is not a linguistic 
State. It is an administrative unit 
alone. It is stated that South Travan
core should bo conceded to Madras.
I oppose linguism. In order to avoid 
this difficulty, I must emphasise that 
no alteration should be made in the 
present structure of the Travancore- 
Cochin State. We must continue it 
as it is today. As far as possible, the . 
minority  ̂ communities, that is the 
Tamilians, should be satisfied to the 
irreatest possible extent. We must 
make all kinds of concessions to them. 
That is how we are Roing to develop 
the unity of India: not by suppressing 
the minorities* but by befriending 
the minorities and encouraging them.
10 A.M.

SKrt N. R. M. Swamy (Wandiwash): 
Unfortunately, as I have been notio- 
!ng the debate here for the last four

days, on the first two days the spe
eches consisted of hurling words 
against one another. . The Andhrgi 
Members, who initiated the debate 
with , regard to the motion for re
ference to the Select Committee, 
started the game and it has been 
sufficiently answered by some of the 
Tamil Members also. But, I find that 
the Andhra Members have been verŷ  
passionate in their words. I only 
wish that they* had not allowed pas
sion to gain mastery over reason and 
thereby sown this wind with a view 
to reap whirlwind. I only wish that 
they do not/ do such a thing here
after. I also find that my Tamil bre
thren have also with equal passion 
been hurling words at the Andhras.

Shri K. K. Basu 
hour); Set-off.

(Diamond Har-

Shri N. R. M. Swamy: As my hon. 
friend says, it has been set-ofT. In 
the rest of the two days, the discus- 
.sions have been of a desultory na  ̂
ture. The hon. Members have left 
ofT the Andhra State Bill altogether. 
That has nowhere been referred to. 
They have only been speaking about 
linguism. That was started hy 
Acharya Kripalani. He started with 
being averse to the formation of 
linguistic provinces. It has been 
supported by Mr. Gadgil.

Acharya Kripalani (Bhagalpur cum 
Purnea): I am sorry my speech has 
not been correctly understood by hon. 
Members. I said that these linguistic 
provinces must be established quickly*
I am not against it now. I said that it 
the idea had not been originally moot
ed it would have been much better. 
Since it has been mooted, and it ha? 
excited the passion of the people, the 
matter must be settled soon.

Shri N. R. M. Swamy: I under
stood his viewpoint. He started with 
opposing and then amended...

Acharya flLripalani: Again, I must
«ay, I did not amend my statement*
I explained It.
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Mr. JJeputy-Speaker: He said,
originally he was opposed; but anŷ  
how circumstances have so contribut
ed or conspired and so it is no^nger 
desirable to withhold it.

Shri N. B. WL Swamy: The entire
discussion in this House has been 
about linguism. In the Statement of 
O ĵec^s and Reasons. nowhere has 
this word linguism been used. I find 
that word only in the Statement 
made by the Prime Minister and the 
reports of Justice Wanchoo and Jus
tice Misra, The Bill has been design
ed to carry out their decisions; but 
they have cautiously and scrupulous  ̂
ly avoided the word linguism because 
they will .be throwing the apple of 
discord here for the creation of such 
provinces hereafter in the way in 
which they may want to have. They 
may want to have linguistic pro
vinces: Karnatak, Tamil, Andhra, and 
a host of provinces. I only think that 
if such a thing is allowed, in the
long run there would be a kind of 
Dravidian federation. My friends
may object to the "word Dravidian. 
But, I really thiuk if they allow 
things like this, that would be the 
result. They have already created a 
precedent by throwing a piece of
Madras, some taluks in Bellary, to 
Mysore. The idea of linguism must 
have been in the mind of the Cen
tral Government. They have made 
a start here so that in future if a 

"^annada State is to be formed, it
can be easily tacked on. That seems 
to have been in their mind. But, I visu
alise that, in the long run, if such
a contingency arises, there will be 
a Dravidian federation, in which case 
I think there will be complete dis??ec- 
tion of >India into North and South. 
If they really want to have such a 
thing, then they must have linguistic 
provinces. There should be no pro  ̂
vInces on a linguistic basis. That fs 
all I have to say about linguistic 
States.

In this connection, I am reminded 
c f the case of a junior member filing 
a 0uit for partition of the joint family

property. People let in evidence in 
regard to their respective claims and 
ultimately the entire assets and 
liabilities of the joibt family are 
given away only to the contesting 
parties. They do not take away the 
properties in the suit and give some 
portion to third parties. Here, My
sore was not at all claiming a sJmre 
in any territory. I do not know how 
they have been really lucky. By so 
doing, without an.y claim or evidence 
on their part, they are creating some
thing in order to have it as a prece
dent so that hereafter if any province 
is to be created, they will be asking 
.something to be carved out in any 
other region. This is happening un
wittingly. It may be for some ulterior 
purpose. I wish that we shall not 
repeat it hereafter. They have given 
a portion to Mysore. After all, the 
I>artics concerned im the agitation 
are the Tamilians and the Andhras. 
The Mysoreans are not very parti
cular about that piece of land coming 
to them. They never wanted it. If 
really a Karnataka province was to 
be carved out. then they might have 
been interested. They would have 
been pleased them to add a few more 
territories. I request you, Sir, to 
give me one or two minutes more 
for referring to some of the clauses.

Mr. Deputy-Speaker: I will give
two minutes.

SGirl N. R. M. Swamy: Let me ad
vert to certain points in the Bill row. 
I find that in the Bill itself, a pr<>- 
vision for the setting up of a Boun
dary Commission is absent. The 
Deputy Minister said that it need not 
be mentioned specifically in the Bill 
as it would create some difficulty. 
I submit that by including this pro
vision in the Bill itself we are not 
going to make this measure inefTec- 
tive. You are aware of the agitation 
that is going on in Chittoor, Tirtut- 
tani and other places. Some distur
bances have been created there. 
Therefore, if the Boundary Com
mission had been provided for In the
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[Shri N. R. M. Swamy]
BUI it|seli aad these disputed areas 
ĥad been included in its terms of 
reference it would ftiave been very 
much ibetter. The previous speaker, 
Mr. Kakkan. said that before 1911, 
when there was some difficulty rê  

.garding administrative units, some of 
the taluqs in the North Arcot dis
trict had been tacked on to the 
Ohittoor district and similarly some 
taluqs were taken away from Chit- 
toor district. It is not as if we claim 
M y  territory in the disputed places. 
What I wished to state is that in these 
areas there are hundreds of vil
lages of a bilingual character. There
fore, if only the Boundary Commis
sion had been provided for in the 
Bill and these areas were included in 
its terms of reference, things would 
have been much clearer.

Regarding the term of office of the 
U p̂ea: Housie imembers, K:lause 10 
says that the term of office of one of 
the two members specified against 
serial numbers 4 and 5 in Part I of 
the first schedule shall be increased 
and that of one of the seven members 
specified against serial numbers seven 
to thirteen in Part II of that schedule 
shall be reduced. Now, when the term of 
office of all other Upper House mem
bers has to be fixed by the Election 
Commissioner, I do not know why in 
this case the increase in the term of 
office of one member and the de
crease in the term of office of an
other mem»ber has to be done in such 
manner as the Chairman of the Coun
cil of States may direct. I am of 
the opinion that the Chairman need 
not be entrusted with this job. This 
must be done by the Election Com
missioner himself.

Then, Sir, I find some contradiction 
with regard to clauses 47 and 51 of 
the Bill. Clause 47 says that if there 
is any dispute relating to or arising 
out of the apportionment of assets and 
liabilities the same shall be referred 
to the President whose decision shall 
be final. After that, there will be 

^no appeal. But Clause 51 says: **lhe

President may, after consultation with 
the State Governments concerned, by
ord(?|| determine......” Here it is
someuiing contrary to what is contem
plated in Clause 47. I, therefore, 
suggest that Clause 47 and the 
Seventh Schedule may be deleted. 
Otherwise it will create difficulty. I 
say this because at one stage you 
give scope for the States to intervene 
in regard to the apportionment of the 
assets and liabilities and at another 
stage you give the President full 
freedom to do it. I request the hon. 
Minister to look into this aspect.

Another suggestion that 1 wish to 
make is with regard to the ,setting up of 
a committee to go into the question 
of assets and liabilities. When the com
mittee is appointed, I suggest that 
there should be certain rules and 
regulations by which the parties may 
be allowed to file memoranda of 
objections and after perusing them 
the committee may decide the matter 
and action may be taken according to 

’ Clause 47 or 51. I, therefore, suggest 
that these Clauses should be suitably 
amended. I support the idea that a 
committee must be appointed to go 
into this question impartially. Have 
a member from Madras; another from 
Andhra, and a third, if you like, from 
North India. Let them work out a 
solution.

At one stage, my hon. friend Dr. 
Lanka Sundaram stated that al
though he was coming from the 
Vizagapatam constituency, he was 
quite willing to have Bezwada as the 
capital. I was at a loss to know 
how a member from Vizagapatam 
could pitch upon Bezwada and not 
insist upon Vizagapatam. I now learn 
that he was born in Bezwada District 
and therefore has a soft corner for 
Bezwada.

Dr. Lanka Sandaram: What I said
was that I told my constituents that 
Bezwada was the natural capital of 
Andhra, and they gave me a mandate 
for Bezwada. lliis Is what I said. 
Do not impute motives.
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Shri N. R. M. Swamy: He has a
mandate from his constituency and 
so he worked for Bezwada—very well. 
I request my friends to come to an 
agreement upon this question. I hope 
that at the inauguration of the Andhra 
State in the new capital we will 
all be invited. With these words I 
support the Bill and oppose the niotion 
for reference to Select Committee.

Shri Sarangadhar Das (Dhenkanal- 
West Cuttack): I stand first of all to 
support this motion.

Mr. Deputy^Speaker: Orissa is in the 
north of Andhra Desa.

Shri Sarangadhar Das: I had been
away from India for a long time, as I 
lived abroad. When I was a boy T 
started life abroad and I lived with 
other students from all over India. I 
had Tamil friends, Andhra friends, 
Bengali friends, Punjabi friends and 
so on. It was a time when I dreamed 
from that distance in-America that 
India was a country where we all liv
ed together and we were all brothers. 
I never thought, in thgse days, of diffe
rent provinces for people who spoke 
different languages. I never imagin
ed that Indians speaking different 
languages should have different States. 
That was the idea in my youthful 
days but when I came to India and I 
saw realities, things were seen in a 
different perspective. There is an 
oriya saying: “Distant mountains
look very beautiful”. That is what 
India looked to me in those days.

Mr. Deputy>Speaker: The hon. Mem
ber went from the mountain and 
came bark to it.

Shri Sarangadhar Das; When I came 
hack I found that in a state whero 
there are minorities, they are domina
ted by the majority. I have always 
felt that, even before entering public 
life, in Bihar for instance. Conse
quently, I changed my mind, and I 
fell in line with the Congress resolu- 
tion.s of tho.se days during the strug
gle and thought that there should be 
linguistic provinces,, and I welcomed 
the idea of the Congress forming

Congress Committees for Maha Vidar- 
bha, Maha Koshal etc., giving Orissa 
a Committee in Singbhum District 
even. All that I welcomed, but unfor
tunately. when Congress got on the 
gadi, everjrthing is shelved, because' 
tJhe Congress Government does not 
want to change the status quo. Al* 
though the Prime Minister always says 
everything is dynamic, he is afraid of 
moving, his Party is afraid of mov
ing. So. the result is that for this 
Andhra province that was promised- 
long ago—and there were committees 
including the Prime Minister himself’ 
—never was any action taken. Then 
came this fast of Sriramulu. and that 
Andhra patriot died. After his death.̂  
came this violence. I call what hap
pened beginning from the fast to the- 
violence that was committed during 
the three or four days after Sriramulu's 
death, political blackmail of the poU-̂  
tical parties who wanted Andhra Desa, 
and this Government yielded to thal* 
blackmail.

Babu Ramnarayan Singh (Hazari- 
bagh West): It is cowardly.

Shri Sarangadhar Das: This is a very 
bad precedent for the country not onljr 
with regard to the formation of lin
guistic provinces or States, but with 
regard to any other demand of the 
people, that a Government that ad
ministers the country should yield 
any kind of political blackmail. There
fore. I condemn this Government for 
having yielded to this blackmail, and 
I condemn the people who committed 
violence.

But. at the same time, now that the 
Government has yielded, it is hi«h 
time that there should be a completo 
plan to carve out different States ac
cording to tlie language sookon. and 
not have it done Diecemeal. I was 
reading this morning a desoatch from 
Dharwar about the Karnatak people, 
how they are frustrated and after the 
enforcement of the Security Rules 
there how the movement is going un
derground, and nobody can tell what 
will happen. So, I urge upon the* 
Government not only to appoint the-
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necessary Boundary ComiTiissioii as 
early as possible, but also to carve out 
the different States keeping in view 
their viability, their financial resour
ces and all the other things that make 
a State a good unit in the Union. 
There is a dispute about certain areas 
that are in certain other provinces. 
This province wants a slice out of the 
other province. All of that should 
be settled as soon as possible so that 
there will be no more animosity bet
ween the people of different provinces, 
and all of jus can get together and go 
ahead with the work that is needed, 
and not beat about linguistic provin
ces and minorities being neglected 
here and there. That is all I have to 
say about the present motion.

As far as the Bill is concerned, I see 
one important thing, and I must men
tion it, and that is the Tungabhadra 
Project. These river valley projects 
are situated in different States. That 
is, the same project is situated in two 
States or three States. This was a 
joint venture of Madras and Hydera* 
bad, and now, because of parts of 
Bellary having gone to Mysore, the 
■Chief Minister of the Mysore Govern
ment, as quoted by Dr. Katju, says:

“This project is situated on our 
land, in that part of Bellary Dis
trict......which has fallen into our
territory. Therefore, it is ours. 
The whole thing is ours. We may 
do with it what we like.**
Mr. Deputy-Speaker: Close it also!
Shri Sarangadhar Das:

“We have n© objection to its be
ing completed, but after it has been 
completed, its maintenance, control 
and management for all purposes 
shall be our absolute concern.*’
No Government at the Centre,

should, under such circumstances, 
hand the project over to the provinces 
concerned, to the States that are fight
ing each other. At least for the pre
sent, it should be kept under Central 
ĉontrol until the two come to an un
derstanding. This is what all Gov

ernments were afraid when 560 States
existed. The river Mahanadi in 
Orissa goes through half a dozen States. 
This Raja says: “ I won’t allow you
to do anything here.” That Raja 
says: ' “I will build a bund here.*'
Now, that is gone and we are having 
autonomous States. One State says: 
“This is our property. We can deal 
with it as we like.’*

Acharya Kripalanl; The Chief Minis
ters are the new Princes!

Shri Sarangadhar Das: They are the 
new Princes, the new feudal lords. I 
mean this Party’s Subedars in the 
different Subas are the feudal lords of 
those areas, and they want.'.....

Dr. M. M. Das (Burdwan—^Reserved 
—Sch. Castes): What is the Suba
you are Subedar of?

Shri Sarangadhar Das: 1 am not.

Mr. Deputy-Speaker: No personal re* 
marks.

Shri Sarangadhar Das: I am an ordi
nary citizen of the country, just the 
same as you are.

Mr. Deputy-Speaker: Both the hon. 
Members will address the Chair.

Shri Punnoose (Alleppey): Then
those sentences will be about you!

Shri Sarangadhar Das: So, it is very 
dangeious to leave these projects in 
the hands of the States as new States 
are formed. These projects should 
be under the control of the Govern
ment of India.

My time is up. I have many things 
to say, but I do not want to take the 
time of others. But my principal 
point is that although, like Acharya 
Kripalani, I did not think at one time 
that linguistic States were necessary, 
later on I felt, and I know from ex
perience, that it is very necessary. 
But the thing should be done quickly 
or at once, and not piecemeal, allow
ing these quarrels against one another 
going on for ten or fifteen years.
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Shri Punnoose: You are speaking to 
us. YcJu are speaking on the Andhra 
State. So please speak in English.

Pandit Ttaakur Das Bhargava:
After .30 years, when the historian 
u ôuld begin to write the history of 
India, and go through the proceedings 
of this House, he will be thinking in 
certain terms which the present gene
ration will never like. We have been 
speaking of the haphazard manner in 
"Which the provinces grew in British 
times. That was an accident which 
the Britisher could not avoid; that 
ivas an accident of history. But now 
'When we have got an Indian Union, 
if things happen in the same haphsr 
zard manner, we are responsible for 
them.

When the Wanchoo and the Misra 
reports are read by the future histo
rian, he will not realise why these two 
judges were so much in hasU. He 
^ill not realise why the Government 
of India was in so much haste. When 
the Andhras had waited for forty 
years, could they not have waited for 
a year or two? I fail to understand 
this haste in which all things are done.

Babtt Ramnarayan Singb: Timidity.

Pandit Thakur Das Bhargava: A new
ftate is being ushered into existence, 
hut there is no certainty about its capi
tal. A new state is there, but we do 
not know, where the High Court will 
be established. Is this the manner in 
which a new state should be ushered 
into existence? My himible submis
sion is that when the future historian 
writes about all this, he will come to 
the conclusion that the Government 
’of India as at present constituted, faii- 
'ed to do its bounden duty towards the 
people of Andhra. Well, it is the 
Andhra i>eople who are to blame to a

certain extent. They did not allow 
the Government to do its duty. They 
put all the pressure upon the Govern
ment. and they complain also later on. 
Nothing would have been lost if all 
these matters had been gone into by 
an independent boundary commission, 
and if all these disputed questions had 
been settled in the right way. ultima
tely, not this truncated Andhra State* 
but a Vishala Andhra State in the true 
sense of the term, could have been car
ved out.

When I read this Wanchoo report, 
and find that financially the new State 
is not self-sufficient, I have to hang
my head in shame. What is the use
of a province which is not self-suffi
cient llnancially? Besides, prohibi
tion, which is one of the Directive Prin
ciples in our Constitution, has to be 
sacrificed. This is the Wanchoo re
port. Now that the Government 
have agreed that some portions of the 
present Madras State are to be given 
over to Mysore, I fall to see any rea
son behind the plea that Hyderabad 
cannot be touched. So far as the 
entire Indian Union is concerned, it is 
all one. If you can make over a past 
British tract to Mysore, I do not see 
why portions from Hyderabad could 
not be tacked on to the new Andhra 
State, so as to make it a self-sufncieiit 
slate. If we find as a matter of fact 
that some people who should have be
longed to the Andhra people are living 
in Hyderabad, there is absolutely no 
reason, to my mind, why we i>hould 
not do our duty by them. It is quite 
true that I am not in favour of linguis
tic states, because I know that if all 
the states are carved out on this basis, 
there will be hundreds of states in 
India. In my own district, which is 
a small district, .seven languages are 
spoken. Punjabi, Hindustani, Hindi, 
Bagdi, Desai, Bagdi etc.

Dr. Katju: In Hlssar district?
Pandit Thakur Das Bhargava: Yes,

in the Hissar District.
If you take the whole of Punjab, you 

will find that new languages and new 
dialects are spoken in different dis* 
tricts and people from one tract may
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not understand the dialect of the 
people from the other tracts. II on the 
basis of language, India is to be carved 
out into different provinces, I think 
the number of our states will be very 
large. Language is no doubt a useful 
consideration. If on other grounds we 
could justify it, and if a tract were 
financially self-sufficient, and adminis
trative efficiency also required it, then 
I can understand a new state beinij 
carved out.

So far as the Andhra State is con
cerned, it answers this description, and 
there is no inherent difficulty on my 
part in accepting that an Andhra State 
may be carved out, as it has been carv
ed out; but my only difficulty is that 
I do not like this truncated Andhra 
State to be brought into existence in 
such haste.

1 would like to make one more point, 
and that is with regard to Rasrala- 
seema. It so happens that I come 
from a part of the country, where the 
conditions of existence are almost the 
same as in Rayalaseema today. I 
belong to the Hariana tract consisting 
of four districts. Hissar, Giftgaon, 
Kamal and Rohtak.

Aa Hon. Member: Ambala.
PaAdIt Thakur Das Bhargava: Part 

of Ambala oa*n be said to be in Haria-
ana and part represents Punjab pro
per as well as the Hariana tract.

Dr. Katju: What about Bulandshahr?
PaBdit Thakur Das Bhargava: It is

in Uttar Pradesh. You will not allow 
me to touch Bulandshahr. You have 
now reminded me of an incident that 
happened long ago. When in 1928, 
the all-parties conferences was there, 
I approached Sir Tej Bahadur Sapru 
and told him that we were in great 
difficulty, since for the last one hun
dred years we had been tacked on to 
Punjab by way of punishment for the 
part we played in the the mutiny of 1857 
and we did not belong properly to Pun
jab, and so it would be better if a new 
province were carved out, consisting of 
parts of Uttar Pradesh, the Hariana

tract etc., so that there coUld be a 
homogeneous unit; then Sir Tej Baha
dur Sapru came down upon me and 
said, *'No, you want partition of Uttar 
Pradesh’*, and he would not hear me. 
And you are now speaking of Buland
shahr. I wish all parts of U. P. which 
had common characteristics with us 
came to Hariana, but you would not 
allow them to be touched.

Dr. KatJu: Bharatpur?

Pandit Thakur Das Bhargava: Yoa
will not again allow it to be touched.

In the Constitution, we have laid 
down the terms liberty of the indivi
dual and the unity of the nation, but 
there is no concept like provincial 
nationalism embodied in it. But 
here we find that everybody is think
ing in terms of provincial nationalism, 
including Uttar Pradesh. Left to 
myself, I would divide Uttar Pradesh 
into two parts straightaway. That ia 
all by the way.

I was submitting that according to 
my conception, when there is a reor
ganisation of provinces, the reorganisa
tion should take place only in such 
cases where on other grounds besidef 
language, such a reorganisation would 
be compatible with efficiency and pros
perity. If any state is there, which 
has got a population of 3 crores or so, 
and we And at the same time that on 
other grounds, it can be a viable state, 
then I would rather like that that 
state is carved out as a separate state. 
After all. India is too big, and we can
not have a unitary form of Govern
ment. or a fully democratic Govern
ment, for the whole of India, because 
there is the liability that the weaker 
parts of the same province are liable 
to be forgotten. It is from this point 
of view, that I want to urge one thing 
in regard to Rayalaseema.

I was speaking of Hariana; in the 
old days, when it formed part of the 
undivided Punjab, we were the Cin
derella of Punjab. Everything—Edu»- 
cation, Irrigation, Public Services-— 
that was beneficial was meant for Pun
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jab, the entire irrigation system was 
meant for Punjab, and so far as 
Hariana was concerned, ft was 
absolutely forgotten. Simi!arly in re
gard to Rayalaseema, which is to be a 
part of the Andhra State, I am really 
afraid that it will not get as much 
justice as it ought to.

When I read the Wanchoo report, I 
found that there was a reference to 
one pact called the Sri Bagh Pact. I 
found that even then, the Rayalaseema 
people insisted that there should be 
some safeguards to see that Rayaia- 
seema is brought up to the same level 
as the other parts of Andhra. I have 
got experience with regard to Hariana: 
even now when it forms part of the 
present Punjab, it is still being for
gotten. I only hope that this fate 
should not visit Rayalaseema. Rayala
seema is a poor part of the Aadhra 
State, and 1 wish that the whole House 
realises its duty, when a new state is 
to be formed, it is the Parliament 
which forms the new state, not any 
other state. It is the duty, therefore, 
of this Parliament to see that Rayala
seema gets a fair deal. I Would there
fore humbly submit that this House 
wiU be well-advised in putting some 
safeguards in this Bill, so far as Ray
alaseema is concerned.

We can say that for the first few 
years a certain portion of the entire 
revenues of Andhra State should be 
devoted to the educational, economic, 
industrial and agricultural advance
ment of Rayalaseema. Similarly, I 
apprehend that some of the non-Rayala- 
seema people belonging to Andhra 
may perhaps take it ill. (An. Hon. 
Member: No, no.) and think that
I am rather casting aspersions on 
them. Nothing ot the kind. But I 
know, as a matter of fact, it does hap
pen that in States where there is a 
bigger majority, that bigger majority 
can take advantage. Today the 
Andhra people are complaining about 
the treatment given to them by 
Madras. But when the Rayalaseema 
people say something, they ought to 
r̂ealise that, as a matter. of fact there 
is a good case for Rayalaseema being 
safeguarded. I would, therefore, re-

347 PSD.

quest the whole House that they should 
see that Rayalaseema is treated pro
perly in accordance with the Pact or 
even without the Pact. So far as I 
think, at one time when there was an 
agreement between the different parts 
of Andhra—Rayalaseema and others— 
they did not realise that certain other 
/actors might come into existence and 
their Pact might not be effectuated in 
its entirety. For Instance, so far as 
the Hii(h Court and the Capital are 
concerned, at that time when that 
agreement was made. I do not know 
whether it was in the minds of the 
parties concerned that a time might 
come when they might get some parts 
of the Hyderabad State also. 1 say 
that even now, if it is possible, the 
Government of India may reconsider 
the position and see that they bring 
into existence the full Andhra with a 
proper Capital, with a proper High 
Court and everything. Now, in the 
case of a partition of a joint family,
the one thing that all the members con
cerned look to is to see that the 
separated member gets a proper house, 
that he gets some utensils and that he 
gets something to eat. Now, what 
are we doing here? After all, every
body says that there should be no 
bitterness, no rancour and no 
acrimony. But as a matter of 
fact, what is happening? Andhra is 
being treated very unfairly. You 
are putting Andhra in a posi
tion where it looks as if you are putt
ing some stranger on the sea unboard
ed. I remember to have read a reply 
to ‘The Black Hole of Calcutta’ by 
Mr. Wilson when he said that about 
110 Indians were thrown out un the 
sea by the Britishers without proper 
arrangements for their food etc. You 
are behaving today towards Andhra
in the same way. The report says
Andhra is not financially self-sufficient, 
yet without making a proper provision 
you are launching it into existence. It 
has got no Capital and no High Court 
which are, I should say, the very 
pivots of existence for a new State. In 
this uncertain state, what is the 
hurry? Either the Madras people or 
the Government of India—^whosoever 
Is responsible for this deal—should
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see that the foundations of the Andhra 
State are properly laid. It is the real 
duty of the Government of India who 
are sponsoring this Bill to provide for 
all these matters beforehand and not 
to leave the Andhra State in lurch.

Dr. Lanka Sundaram: They have
given 40 lakhs of rupees for a tempo
rary capital as a loan!

Pandit Thakur Das Bhargava: It
may be so. I am speaking from an 
all-India point of view. When from 
the Centre a certain amount is given 
to a certain Province, it is not given 
out from a vacuum; it is given out 
from a fund to which the whole of 
India is entitled. So far as Andhra 
is concerned, it is a limb of India and, 
therefore, anjrthing given to Andhra in 
this manner from the Central funds 
will be supported by the whole House, 
because we really want that Andhra 
may be put on its feet rightly and be 
established on a sound basis. We do 
not want that Andhra may be just put 
up and there should be a scramble for 
finding a place for the Capital. When 
I read the Wanchoo report, I found 
that Justice Wanchoo went into the en
tire question, and looked to the cir
cumstances of each district and then 
said that nothing could be done and 
then he made a recommendation which 
is not being stuck to.

Dr. Lanka Sundaram: He recommen
ded Madras City for a period of five 
years.

Pandit Thakur Das Bharflrava: Now, 
Sir, you will kindly excuse me if I 
refer with pain to this aspect of the 
question. What would have been 
lost if for five years the Capital had 
been in Madras?

Shri B. S. Murthy: That is the ques
tion.

Pandit Thakur Dag Bhargava: As
a matter of fact, those from whom 
Andhra is separating, in a fit of des
peration or perhaps anger, do not 
want that Madras should be made the 
Capital for Andhra. Nothing would 
have been lost if the Andhra people 
also agreed to have the Madras High

Court under whom they have been 
working for such a long time, for five 
years. So far as the Capital and the 
High Court are concerned, we ought 
not to play with these things. We 
should see that if no other arrange
ment is possible, even now it is not 
too late and we should agree that the 
Capital should remain in Madras and 
the High Court also should remain 
there. (Interruption hy Shri B. S. 
Murthy). Is' it a fact, that in 1954 
or sometime thereabouts, some parts 
of Hyderabad will be given to them? I 
think, when this report was written 
and perhaps at the back of the mind 
of the Government of India also there 
is a feeling that during the coming 
one or two or three years some portion 
of Hyderabad may be going to Andhra. 
It may be so. Otherwise. I cannot 
understand why they have put in that 
the High Court may go in 1955 or 1956 
and not earlier. Where will they 
house their Capital and where will 
the Governor go? Here I may say 
that the Government of India have 
Riven the services of a distinguished 
Governor to them, but at the same 
time what will he do if he has no pro
per place? I am rather ashamed that 
this Bill has come before me without 
proper provision for the Capital and 
the High Court. Unless a proper pro
vision is there with respect to these 
two matters. I am afraid I cannot be 
happy over this Bill, though I am 
happy over the fact that Andhra Pro
vince is coming into being. Andhra 
has got a very good population also. I 
would have liked that some more were 
added to it and it had a population of 
3 crores of people and had good finan
cial resources. I am afraid unless 
this is done, it will not be very accep
table. But as far as it goes, it has 
established a few good principles which 
will bring peace to this land.

I understand that as soon as this 
Bill is passed, there will be a scramble 
again for Karnatak. a scramble for 
Kerala and so on. I find that the 
Orissa people want some piece of land 
from some others and the Bengal peo
ple want some piece from another
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place. Here I am reminded of a 
Sanskrit sloka:

’pW w t f^ii^ 5N-
I

I have forgotten the rest of it, but 
the meaning is this: “Ganesha’s
mouse is sought after by the hungry 
serpent of Mahadev and the said ser
pent is sought after by the peacock of 
the Commander-in-Chief of the forces 
of the Gods and the peacock is sought 
after by the lion of Parvati” . Each 
one is after the other. So that, if 
there is so much dissension in the 
house of the Gods themselves, what to 
speak of the people?

Dr. Lanka Sundaram;
neighbour.

Beggar thy

Pandit Thakur Das Bhargava: What 
happens is that every province wants a 
slice from another province. Either 
this should be stopped or a Boundary 
Commission should go into this ques
tion and settle the matter once for 
all. We do not want that this scram
ble should continue and every province 
should have a grievance against the 
other. There should be a way out of 
this.

understandable reason behind it then but 
people were not fully apprised of 
the reasons and the difficulty arose 
that the other tracts which did not get 
the community projects said, *0h, this 
Government is only pampering the in
terests of those who arc already 
wealthy’. Rayalaseema is a very poor 
tract and we have heard so much of 
famine etc. in Rayalaseema. In Rayala
seema no full efforts were made to see 
that famine conditions did not recur— 
even the famine conditions were not 
fully relieved. I come from a con
stituency, Gurgaon, where the sub-soil 
water is plenty, where if proper efforts 
are made it will become very, very 
wealthy. The Government is not look
ing after that area. The Government 
have no leisure to look after Gurgaon 
because it happens to be in Hariana. 
Similar is the case of Rayalaseema. I 
am therefore anxious that so far as 
Rayalaseema is concerned they should 
make proper safeguards that for the 
first ten or five years a certain propor
tion of the revenues will be spent to
wards the bettering of the conditions 
in Rayalaseema. I would therefore 
like that there should be some arrange
ment by which the Government of 
India should see that there is no dis
crimination between different parts of 
the country and that all parts receive 
the proper attention which they ought 
to.

I would submit one more point. In 
our Constitution, we have said that 
there should be equality between man 
and man, and there should be no dis
crimination on the basis of race, reli
gion, etc. etc. I want that this should 
also be established as a convention in 
this country that there should be equa
lity for all tracts. in the country. There 
are certain tracts to which more atten
tion is paid. There are irrigated tracts 
and unirrigated tracts. The economic 
conditions in the different tracts in the 
country are quite different. In tracts 
which were very wealthy and which 
were properly irrigated, Community 
Projects were established. They star
ted 54 Community Projects in tracts 
which were prosperous and had plenty 
of water and were fertile. There was

In some States in our Union where 
there are majorities and minorities, the 
majorities are exercising tyranny over 
the minorities. I have visited Rajas
than and some other parts of India alio 
and I feel that the people are not feel
ing that Swaraj has come. As a mat
ter of fact, they do not feel that there 
is one Indian Union which is looking 
to their welfare. In the States such 
things are happening as have never 
happened before; the standard of jus
tice has gone down; the standard of 
living has gone down and people are 
not getting proper care and attention 
to their demands. I am sas^ng all 
this because I want the Government of 
India to see that there is no discrimina
tion so far as economic conditions and 
other conditipns are concerned in the
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various tracts in the same province. It 
may be said that this is not the pro
vince of the Government of India but 
I am humbly submitting that if we 
look to the entire Constitution as we 
have framed it. it is the bounden duty 
of the Government of India to see that 
no tract in the country is allowed to 
be discriminated against—by the vari
ous States also—and full justice is
done to each and every tract.

Shri Heda (Nizamabad): We who
come from the Hyderabad State wel
come this measure and are very glad 
that the Andhra State is being formed 
very soon. Sir. I had a very high 
opinion—and I still have it—about the 
hon. Home Minister, Dr. Katju. He 
had been a very straightforward gentle
man. But in this Bill. I fail to un
derstand one thhig. He has taken 
meticulous care not to use the words 
‘linguistic’ State, though the Bill deals 
vnth nothing but that. Anyway, with
out touching upon it, I would like to 
come to the other points.

We in Hyderabad do not understand 
or rather fail to understand the mind 
of the Central Government and. to 
some extent, the mind of our Andhra 
friends, when they are thinking of a 
linguistic State. Why do not they 
take a decision about the future of 
Hyderabad? Hyderabad comprises of 
three tracts speaking three different 
languages, Telugu, Marathi and Kana- 
rese. The area that comes under the 
Telugu-speaking tracts is more than 50 
per cent, and its population is near- 
about 10 millions. It is not a smal) 
population.

Dr. Rama Rao (Kakinada): You
mean ten millions?

ShH Heda: Yes. ten rnimons. one 
crore. So far as population is con
cerned. it is more than half of the pre
sent Andhra and therefore It would 
have been in the fitness of things if 
the decision about Hyderabad could 
have been taken becau.̂ e there h  one 
more advantage so far as Hyderabad 
iP concerned. The Present Andhra 
State lacks vitally in two matters.

Firstly, it is the Capital. Unfortuna
tely, in the whole of Andhra, that is 
the 11 districts there is no single town 
which, I think* would be worth caU- 
mg even a district centre. Fortunate- 
«T in Hyderabad, we have got a ready
made capital, one of the best cities in 
the whole of India, very good cement 
roads, many buildings and all the 
amenities of city life. Therefore, if 
a decision about H}^erabad State 
could have been taken, Hyderabad city 
would have been a very easy and 
ready capital and so many difficulties 
and hurdles would have been easily 
overcome.

I can understand that there are cer
tain times when it is easy to take a 
decision but it is very difficult to im
plement it. That is just possible. In 
that case, I think it is also possible 
that a decision may be taken now and 
the Implementation may be deferred 
to some future date. Of course, the 
Government of India may ascertain 
the wishes of the people. Not only 
the people of Hyderabad city but prac
tically 95 to 99 per cent, of the people 
of Hyderabad State are in favour of 
disintegration. The Government of 
India could have taken the decision 
now and implementation could have 
been deferred to a future date. In 
that case, Hyderabad could easily be 
made the provisional capital of the 
present Andhra.

I do not understand the mind of the 
Andhra friends in this regard. When 
they are clamouring for the city of 
Madras as a provisional or a guest 
capital why do not they claim or clam
our for the city of Hyderabad as a 
provisional or guest capital?

Dr. Lanka SMaarain: It is because
of contiguity. There is Telengana 1b 
between.

Shri Heda; If Hs^rabad is going 
to be the future capital of Visfaal Andhra, 
why not create those links; why 
not develop those links which are 
ready there and thereby facilitate the
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future location of your capital? That 
is my point.

Apart from that, I would refer here 
to another aapect. That aspect vital
ly concerns people like me who have 
spent most part of their lives in cities 
like Hyderabad. A controversy has 
been raised recently whether cities 
like Hyderabad and Madras or some 
such cities should be raised to the 
status of Part C States. A few days 
before, there was a very bitter con
troversy in Hyderabad about the city 
of Hyderabad and some sections of the 
people were of the opinion that Hydera
bad city together with the city of 
Secunderabad and some suburban area 
could be easily formed into a Part C 
State.

[ P a n d i t  T h a k u r  D a s  B h a r g a v a

in the Chair]

I am of the opinion that Part C 
States should become things of the 
past. They have no place in the pre
sent set-up of India and I am not in 
favour even of retaining—why talk of 
opeating—any Part C State.

When there was a discussion about 
Bellary in this House, I was thinking 
that it was just possible that there 
would be some such discussion about 
Hyderabad also. So far as Bellary 
town Is concerned, it was said that 
•bout 40 per cent, of the people speak 
Urdu there, some 26 per cent, speak 
Kanarese, another percentage speak 
Telugu and likewise. I think, about 
Hyderabad the figures will be still 
more complicated. The Urdu-speak
Ing population is not few there. Only 
In the city of Hyderabad it would 
come to about 45 per cent, while the 
Telugu-spedking people would be near- 
nbout 25 to 27 per cent, and there 
wquld be other Kanarese, Hindi and 
Tamil-speaking people also. There
fore I think that once for all the Cen
tral Government should lay down a 
clear policy that no city has any chance 
of being formed into a Part C State. 
If this is done, better relationship 
between the different sections of the 
people living there would be secured.

Sir, at the time of the Hyderabad 
session of the Congress I had a talk 
with some Andhra friends who reside 
in the city of Madras. I told them 
that our position and their position 
was rather similar. When I asked 
them their opinion about the demand 
for creating Madras city as a Part C 
State, I was very glad to find out 
that the Andhra friends who live in 
the city of Madras feel that if Madras 
is formed into a Part C State it has no 
better future. But, if it is the capi
tal of a bigger area. Tamil Nad or the 
residuary State of Madras, whatever 
it is, t l ^  certainly it would have 
better prospects. In the same man
ner, in the interests of those people 
who live in Hyderabad city, in the in
terests of all. it is better that a magni
ficent city like Hyderabad should be 
the capital of a bigger area. As the 
capital of Vishal Andhra with a popu
lation of more than three crores it has 
greater prospects and better chances. 
Moreover the cosmopolitan character 
of a big city is never changed. It is Just 
possible that if Hyderabad becomes 
thp capital of Vishala Andhra there 
will be greater predomination nf 
Telugu, no doubt. But the cosmopoli
tan character of Hyderabad will re
main as it is and 1 am sure people who 
have other languages as their mother 
tongues will not suflter In anv way. 
either economically or socially, or even 
politically at the hands of their Telugu 
friends.

I would in this connection like to 
make a reference to Rayalaseema. Let 
me assure my Rayalaseffltia friends 
that when I suggest Hyderabad as the 
provisional or guest capital of Andhra.
T have nothing against them. In fact, 
at least in six of the eight districts of 
Telangana. the culture, the tradition 
and economic life of the people are 
quite akin to that of people of Rayala*- 
seema. They have a friendly feeling 
and all goodwill for them.

Similarly, why not mv Andhra 
friends express a desire to locate their 
High Court In Hyderabad, which is 
going to be the capital of Vishala And
hra one day or other, rather than keep
ing it in Madras? That is our wish.
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Why not create links and develop 
them? When the Andhra State comes 
into being on the 1st October and the 
Government moves to Kurnool. they 
will consider this point fully and de
cide about it.

As has been mentioned by you a 
tew minutes back there is a feelinif 
among a section of us that it would be 
better if the Government of Indin 
would come to a definite decision at an 
early date in regard to their policy 
about the reorganisation of States on 
a linguistic basis. Of course. I un
derstand that it may take some time 
for the implementation of it. But 
if their policy is known definitely, 
there will not be any room for the 
flssiparous tendencies which you notice 
now. For instance, if they were to 
lay down a definite condition that the 
minimum population for a linguistic 
State should not be less than, say, a 
crore, all the talk that is now going on 
about the formation of cities like 
Madras and Hyderabad Into Part *C* 
States will vanish into thin nir. I 
wish the Government of India make*; 
a definite policy announcement that 
while language may be a predominant 
factor in the matter of reorganisation 
of States on a linguistic basis, adminis
trative factors, such as the availability 
of a suitable place for the location of 
the capital, will have due weight. They 
should also lay down, as was suggest
ed by Kaka Sahib Gadgil yesterday 
that the minimum area, minimum 
population and the minimum financial 
resources of the new States will be 
as important factors which will be 
taken into consideration, at the time 
of forming new states.

I^rl N, Rsclilah (Mysore—Reserved— 
Sch. Castes): I offer my whole-hearted 
support and welcome this important 
Bill which creates a new State In new 
India. It is my desire, on behalf of 
the people of Mysore State, to pray 
that Andhra should be a model State 
for the whole of India. We wish that 
Andhra people should set an example 
for the whole of India by their being 
true to the Constitution, by their not 
asserting their rights over torritories

which in fact do not belong to them. 
In fact, this measure should have been 
brought long back. I am very happy 
that the new State is coming into being 
on t̂ ie 1st of October.
11 A.M.

I wish to take this opportunity to 
reply to the charges levelled against 
the Mysore State. Mysore is a noble 
State. We have been always charita
ble honest and honourable. Mysore 
is in no way, inferior to any of the 
so-called Part A States. The very 
fact that Mysore has been exempted 
from the provisions of Article ;->71 of 
the Constitution shows that it is in 
no way less advanced than any of 
the Part A States, either̂  ia regard to 
administration, or in regard to econo
mic development.

Coming to the Bill itself, the Pre 
amble reads:

'‘A BILL to provide for the 
formation of the State of Andhra, 
the increasing of the area of the 
State of Mjrsore and the diminish
ing of the area of the State of 
Madras, and for matters connected 
therewith.”
This clearly shows that Mysore has 

not aspired for any territory. The 
Central Government are giving certain 
parts to Mysore voluntarily. The My
sore people have on no occasion cUs»- 
regarded the orders or the command 
of the Central Government. So Just 
to obey the Central Government's 
wishes we have welcomed the seven 
talukas of Bellary district. We are 
prepared to receive or absorb any 
area that comes to Mysore. So volun
tarily the Central Government offered 
us these seven talukas.

Bellary has got a great history be
hind it. Formerly this district be
longed to Mysore State. If you refer 
to Mr. Justice Mlsra’s report It will 
be clear that there Is much in com
mon between the people of the seven 
talukas of Bellary and the people of 
Mysore. Mysore people have on no oc
casion resorted to violence to get Bel
lary. Our Prime Minister was pleased
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to declare in this House on the 19th 
December 1952: “The Government of 
India have decided to establish an 

'Andhra State consisting of Telugu- 
speaking areas out of the present State 
of Madras and that the Government 
were appointing Justice Wanchoo.. 
We have no objection to the i\ndhra 
state taking all Telugu-speaking areas, 
where the Telugu-speaking population 
Js predominant. But they have no 
right to claim Kannada speaking areas, 
because these seven taluks of Bellary 
District consist fully of Kannada spea
king people. It is not a matter for 
the Government of India or the lÂ em- 
bers of Parliament to decide: it is for 
the people of those seven talukas to 
fleclde. My hon. friends like Raghu- 
ramaiah spoke of the injustice they 
have suffered at the hands of Tamilians. 
But I ask how cnn the people of 
th-ese 7 talukas <»xpect justice at the 
hands of the Andhras or Tamilians. 
Kannada people living in Andhra areas 
have had only misery, because their 
culture, their education, their progress 
In all aspects of life have been at a 
standstill and they have not been 
afforded opportunities to progress in 
free India. Because under our Con
stitution every citizen has his right 
of expression, right of development, 
richt of organisation. Even from the 
humanitarian aspect these seven taluks, 
including Beliary town, should go to 
Mysore and Beliary question should 
not be reopened again. And 1 was 
sorrv to hear the remarks of Mr. 
Raghavachari. He is a very old ,?entl&- 
man. I have got the greatest regard 
for him. He says he has been bom 
in Mysore, has been bred and b: ought 
up in Tamil Nad. and is IWing in 
Andhra. But such a gentleman says 
that Andhra and Madras are cats and 
Mysore is a monkey. I say these two 
cats are growing like tigers and My
sore is reduced to a cow before them. 
Mysore has been torn into pieces. 
Kannadigas have been divided into so 
many parts. Some parts have b.-̂ en 
added on to Madras, some to Andhra,- 
some to Maharashtra. Some parts 
are in Bombay, some Kannada parts 
are in Madras. Now. instead of tak
ing their own areas from Madras

State, our friends from Andhra want 
even Mysore. They wanted Madras 
City. Then they wanted Beliary 
town. They failed. Now they want 
Hyderabad. Tomorrow I think they 
may want even Calcutta. Delhi and 
Bombay. Sir. there must be some 
limit to their asking and with some 
justification. After all we are Indians, 
we are the citizens of Great India. 
We should feel that way. Whether 
some part is in Mysore or is added on 
to Madras we must tolerate, and 
should in a constitutional and peace
ful way try to get our territory for 
ourselves. But at the cost of other 
people one cannot, or one State can
not, or one country cannot play upon 
the poor arid innocent people of other 
parts or country.

In this connection I wish to point 
out that with regard to the Misra 
Report they have said and ilone so 
many unpleasant things. When Mr. 
Seshagiri Rao. the special officer depu
ted from Mysore was investigating 
certain matters with regard to the re
port, some unpleasant things hap
pened. I do not want to name them. It 
is really unpleasant. It is not right 
and fair on the part of the Andhra 
people.

Another friend, Mr. Choudhury 
wanted Tumkur, Chitaldrug and even 
Kolar. Let him take away Mysore. 
We are prepared. But is he efficient 
to rule all the areas? He himself 
admits that he is getting truncated, 
anaemic Andhra. When he himself is 
truncated and anaemic, how can he 
manage other parts? I am sorry. I 
do not know. 1 oppose this strange 
idea. Let him bring this New Andhra, 
—and we all pray to God that it 
should be an example to other States 
—let him bring this State to the 
level at which the States have been 
for centuries. Let him patiently do 
so and if there is any bit of land per
taining to Andhra let him take it. 
But, Sir, if there is any bit of Kannada 
area which is in Tamil Nad or An
dhra we do not want to leave it. We 
do not want to take It by violent 
means, but if they are prepared to re*
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[Shri N. Rachiah]
sort to violence we are also prepared 
for violence.

Mr. Chainnan: The hon. Member 
has taken thirteen minutes. He must 
conclude now.

Shri N. Rachiah: In the end I
congratulate the Central Government 
for having brought this Bill. I shall 
conclude with the request to the Gov
ernment that areas like Nilgiris, Xol- 
legal and South Kanara may, if the 
people are willing, be added to the 
Mysore State so that we can have a 
Greater Mysore and a better Integra* 
tion of the country as a whole.

Shri Eswara Reddy (Cuddapah): I 
welcome this Bill on behalf of mil
lions of Andhra people who are ac
claimed all over India as the first 
and foremost people in carving out 
their own State and thus infused 
greater confidence in their neighbours, 
namely, the Karnataks, Keralas and 
Maharashtrians to carve out their own 
State. The Andhras stand by them 
and wish them speedy success. I 
welcome this Bill particularly on ber 
half of the Rayalasema people who 
broke through all obstacles placed by 
the Congress leaders of Rayalaseema, 
joined hands with the people of Nor
thern Circars for the common cause, 
disproved the false and mischievous 
propaganda of the Central Govern
ment about disunity among Andhras 
and thus made easy the formation of 
the Andhra State. And I am quite 
sure that the people of Rayalaseema 
will consolidate and strengthen their 
unity with their brethren in the Nor
thern Circars and fight with greater 
vigour for the demand of Vishala An
dhra and achievement of their pro
jects.

While welcoming this Bill I can
not pass on without paying homage 
to those who sacrificed their lives for 
this noble cause, especially Sri Potti 
Sriramulu, and twelve other Andhras 
who were shot dead in the firings. 
All glory to them and my heart-felt 
sympathies to the bereaved families.

With all our joy on this solemn 
occasion we cannot be blind to the

injustice done in the Bill to the An
dhras, but coming from Rayalaseema 
I shall confine myself to such issues 
which have caused great concern to 
Rayalaseema, especially about the 
Tung^bhadra project, the location of 
the capital, etc.

The Tungabhadra project is the 
only project constructed in Rayala
seema in this century. That too is 
not yet completed. The high level 
channel is yet'to be taken up. The 
people of Anantapur and Cuddapah 
have been agitating for the taking up 
of this channel. It is designed to ir
rigate 3 lakh acres in this famine- 
stricken area and it can feed Gandikota 
project also. It was mainly to re
lieve this area from famine that this 
project was designed by Mr. Macken
zie, Superintending Engineer, in 1902. 
But it was taken up only in 1945. 
The famine-stricken people of Rayala
seema have been eagerly waiting for 
the early completion of this project, 
for which they have been agitating for 
'fifty years. When such is the posi
tion. the statements and recommen
dations of the Mysore Government 
came like a bolt from the blue and 
have caused great concern among the 
people of Rayalaseema. Their sug
gestions strike at the very root, at 
the very purpose of the project, at 
the very design which was intended 
and which was to be implemented. 
To entertain ideas like this against 
the unfortunate millions of Rayala
seema is very unjust and improper 
on the part of the Mysore Govern
ment. And for persons of eminence 
like Mr. Nijalingappa to invent rea
sons in support of these recommen
dations of the Mysore Government 
under the garb of one clause of the 
Bill or another is still more amazing. 
On the score that the Tungabhadra 
project is located in Mysore, it canr 
not belong to M3̂ ore. Under the 
Constitution, any person can have 
property in any part of India and 
be the owner of it. In the same way, 
States can have and do have such 
property. But. we do not go to the 
extent of claiming complete owner
ship of the Tungabhadra project. We



1123 Andhra State Bill 19 AUGUST 1953 Andhra State Bill U 24

only want that this inter-state pro
ject should be looked after by the 
Centre and a Corporation may be set 
up comprising of representatives from 
Andhra. Hyderabad and Mysore with 
a representative from the Centre, 
who should be the Chairman, with 
definite instructions to fulfil the set 
purposes of the project and carry 
out the work. In the past, whenever 
an idea of construction of projects in 
the Rayalaseema was conceived  ̂ some 
interested powerful parties prevailed 
upon the Government and our hooes 
were foiled and irrigation facilities 
denied to us. It is more heartrend
ing to see that a project constructed 
mainly for Rayalaseema is not now 
allowed by the Mysore Government 
to achieve its purpose. How long 
have we to bear these injustices? 
Should there not be a limit to our 
paticnce? All these days. Rayala
seema fought for a separate province 
because our projects were neglected 
in the composite State. But, even 
before we form our State, and think 
of new projects, all of a sudden, the 
Mysore Government raises up and 
spreads its tentacles * even on this 
single project which we have at pre
sent. I do not blame the Mysore 
Government. Let it claim .to have 
as far as possible. But, is it not the 
bounden duty of the Central Govern
ment to intervene and have, in the 
best interests of the project, a Cor
poration to carry out the purposes of 
the project? Is it fair on its part to 
put two diametrically opposite States 
at logger heads and enjoy the tama- 
sha from here? In the past, the 
Central Government including the 
Prime Minister shed rivers of tears 
in sympathy to the famine stricken 
people. But, tears alone will not All 
our stomachs. We urge upon the 
Government to allow the waters of 
this river to flow into our land, and 
stand by the commitments given to 
the Rayalaseema people.

Coming to the location of the 
capital, the hon. Minister for Home 
Affairs tried to create an impression 
in the House that the location of the 
capital at Kurnool has been decided 
upon by the Andhra legLilators of 
347 PSD.

Madras, which does not coincide with 
the facts. Of course, it is true that 
in June when the Andhra legislators 
met, a decision was taken in favour 
of having the capital at Kurnool, by 
a majority. But, how did it happen? 

What are the things that occurred behind 
the scene? These are matters that 
have greater importance. These are
the matters that created hell in th« 
political arena of Andhra. This is a 
decision which goes against the age
long aspiration of the Andhras and 
against the fair name and fame of 
the Andhras. For six months after 
the statement of the Prime Ministei 
that the Andhra State will be formed, 
the Congress, the PSP and others kep/t 
mum over this question. All thr
while, they were thinking of how t« 
form the Government, how many 
seats each party should get in tĥ
Cabinet, who should .be the Chief 
Minister, etc. It is these questions 
that they were really discussing.
Never did they put this issue of the 
location of the capital before their 
respective provincial committees meet
ings and decided and take their opi
nion. Nor did they place this ques
tion before the people. They made 
this location of the capital an issue 
for creating political unity. In the 
moves and counter-moves that drag
ged on for days, the PSP dragging 
the capital to Vizagapatam. and tJie 
Lok Party and the Sankar Reddy 
group in the Congress dragging the 
capital to Tirupathi, the decision fell 
at Kurnool, which was nobody's in
terest, There was an uproar against 
this decision in the whole of Andhra 
Desh and as a result in the Madras 
legislature, the decision went in 
favour of Guntur-Bezwada. I want 
you to respect this opinion, and
honour this opinion and locate the 
capital at Guntur -̂Bezwada. If th«
Government still feel uncertain, let 
them ask the Special Officer to con
vene a meeting of the Andhra legis
lators and ascertain their will. There 
is no use of saying that you ran 
change the capital from Kurnool after 
inauguration. That is a very dan
gerous proposition because, to change 
a capital when once it is located there, 
is very difficult and serious diss^-
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[Shri Eswara Eeddy]
sions might occur. I request the 
Prime Minister to reconsider this sug
gestion and immediately intervene and 
see that the capital is decided at 
Vijayawada.

Shri Achuthan (Crangannur): 1 am 
really glad that ŵe are having a new 
epoch in our country when the Gov
ernment of India want to have a re
formation of the States on a scienti
fic basis. Even when the jfritishers 
were here, in 1919 they stated that 
these Provinces were not formed on 
a scientific basis. So our political 
organisation even from the beginning 
wanted that when India becomes in
dependent we should have a structure 
which will be federal in form as far 
as possible and on good principles. 
Now we have the Andhra Bill before 
us. According to me even though T 
do not agree to have linguistic States, 
pure and simple, in this vast country, 
it may be taken as one of the consi
derations for the formation. If lin- 
guism Is accepted in its vast sense, 
it may have its own repercussions in 
this country. Even though it may be . 
a passing phase, to me instead of ac»- 
celerating our progress it may re
tard our progress for the time being 
which we cannot tolerate. So. even 
though opinion may be expressed 
that there must be minimum area, 
minimum population and minimum 
financial resources in deciding a sepa
rate State, we must have by now 
an overall picture of how many States 
we must have in India. Let us say
12 or 15 States on that basis. To my 
mind people must not be after Visala 
Andhra and Visala Vidharba and so 
on and so forth. That will not solve 
our problem. Moreover how is the 
world today moving and what will 
it be after 25 years? What will our 
coming generations think of us?

An Hon. Member: Are you oppos
ing the Bill or are you In favour of 
the BUI?

Shri Achnthan: I am in favour of 
the Bill. Dr. Lanka Sundaram does 
not belong to a party. He is an in
dependent ojpmber having no party

behind him whereas we belong to 
parties. I was wondering why Mr. 
Raghuramaiah, a level-headed man, 
should repeat so much about the state
ment of our Prime Minister and say 
that Jelxigu speaking areas must form 
one particular state. Does he want 
to create pockets of Andhra State 
throughout the Madras Presidency? 
It is too much. It should not be 
given too much importance and should 
be treated as madness. The Prime 
Minister’s statement is that in India 
there will be a re-formation of States 
after the appointment of the com
mission. I wish the Andhra people 
air br^sperjjy when their State i.s 
formed in the near future.

What about the Travancore-Cochin 
people, Karnataka, Tamil Nad and 
others? Travancore-Cochin has a 
large population not like the Andhra 
State but we are wanting in money 
and material resources. On the other 
hand we have got enough of men 
and famines in our State. We won’t 
be a liability to you but we will helo 
you if you would welcome us in large 
numbers and allow us to settle there.
I want to bless the Andhra people 
as our friend Mr. Gadgil had done 
the other day. He Is a Brahmin. 
Blessing is the monopoly of the Brah
mins. My idea is that nobody is 
above or below another because of 
birth, race or any other rituals. All 
are equal. I will give my blessings 
as an extreme non-Brahmin.

Shri M. R. Krishna (Karimnagar— 
Reserved—Sch. Castes): I am very
thankful to you for giving me this op
portunity to express the views of the 
people of Hyderabad. The Telugu 
people of Hyderabad may at any time 
join with the Andhra State. According 
to the Prime Minister’s statement, the 
Andhra State is to emerge very shortly 
and if the Andhra Province proves a 
success, it will be followed by manv 
more linguistic Slates, like Karnataka, 
Maharashtra and others. This î  
really a very commendable statement. 
So far as the Andhra State is con
cerned, as you know, Sir, it is com
prised of the dry famine areas of
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Rayalaseema over which more than 
half the revenues of the coastal 
districts of Andhra State will have to 
be spent. Already I am told that 
about Rs. 30 crores have been spent 
on the Rayalaseema area but yet the 
Rayalaseema districts could not be 
freed from the demon of scarcity.

Sir, there may be so many problems 
cropping up along with this Andhra 
Province. Yesterday, I was told by a 
friend of mine from South India 
that they would ask for a separate 
province for Dravidians. Similarly I 
have got another friend here who 
fears that it is not right to form lin
guistic States. It has created in him 
a fear that South Indians are already 
having a powerful feeling that this 
Government at Delhi is a Govern- 

,ment of the North by the North, for 
the North. So at any time these 
States which are clamouring for lingu
istic States maydemand for a separate 
Central Government for the South. I 
do not know how the Government 
will accede to it.

An Hon. Member: T]iis is far-fetch
ed.

Shrl M. R. Krishna: It may not be
true, but that is what I heard. There 
is one more problem. That the 
location Qf the capital. The capital 
is going to be located at a place 
called Kurnool, which is in the famine 
area and this place will not accom
modate all the offices of the Secre
tariat since there are only 12,920 houses 
for a population of 60,000. And in 
that way, I think those buildings 
will not be able to accommodate 
even the camp offices and I think 
there will not be even a semblance 
of efficiency in the administration if 
these offices are not shifted to one 
place and all the departments of the 
Secretariat are located at one place 
right from the beginning.

Now, I would like to say something 
about Hyderabad. The Hyderabad 
people are very much disturbed due to 
the formation of Andhra and about 
various other things. The Ceiiirol 
Government has so far not given iti 
consent or come to any definite deci
sion about Hyderabad. The Hyderar

bad people have already been neg
lected in many respects. Even when 
the Constitution was framed, the Hy
derabad people were not a party to 
it. They had to simply accept what 
the Constituent Assembly had draf« 
ted and passed.

Shri Velayudhan:
fault.

It is not our

Shri M. E. Krishna: It may not be
yout fault. Even now......

Shri Nambiar: He was a Member 
of the Constituent Assembly. He 
was there.

Shri Velayudhan: I was never a
Member of the Constituent Assembly.

Shri Nambiar: His wife was, excuse 
me.

Shri M. R. Krishna: Even now they 
are ignored because all the leading 
political parties in Hyderabad includ
ing the Congress have said that Hy
derabad should be disintegrated. Al
ready two Corporations in Hyderabad 
have expressed their view by pass
ing a Resolution that Hyderabad 
(Should be immediately disintegrated. 
Now, I would like to say that if the 
temporary capital of Andhra is loca
ted somewhere outside Hyderabad, 
then, after some time when the Gov
ernment of India decides that Hy»- 
derabad should be disintegrated, it 
would create more problems for the 
people of Hyderabad who have been 
all the time patiently hearing and 
acting on the advice of the Central 
Government. Therefore. I would say 
that instead of locating the tempo
rary capital outside Hyderabad, Hy
derabad should be immediately disin
tegrated and the capital should be 
located in Hyderabad. Further, the 
High Court is going to be located at 
Madras which is comparatively far 
away from the capital city. I under
stand the Advocate-General has to be 
always on the spot for daily consul
tations with the Government, and as 
leader of the Bar. he is also insepa
rable from the very set-up of the 
High Court. If that is the case, the 
people of Andhra who are already 
ooor will be forced to make two
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rShri M. R. Krishna]
journeys to these two important offices. 
This will be no-thing less than cruelty. 
Further, if Hyderabad is disin
tegrated today, that may also create 
some difficulty tov the other districts 
which are to be merged with the pro
vinces like Maharashtra and Kama** 
taka. Therefore my suggestion 
would be—it may look peculiar to 
some of my friends, but in the long 
run it will help not only Andhra but 
the people of Maharashtra and Karna
taka. My suggestion is—that the 
whole of Andhra which comprises 
about eleven districts and three 
Telugu-speaking Taluks of Bellary, 
should be integrated with Hyderabad 
till the time other provinces like 
Maharashtra and Karnataka are form
ed. so that those people may not 
be disturbed.

Lastly—I have been given very 
little time and 1 do not want to oro- 
long my speech—I think the Gov
ernment of India is not deciding the 
fate of Hyderabad because they have 
got a peculiar love for the Nizam. 
This is the only thing that prevents 
the Government of India from taking 
a definite step. If the Government 
of India is going to listen to one 
man, and if it is going to care for 
one individual, we will not be able 
to call it a democratic way of doing 
things. If that is not the criterion, 
then I would like that Hyderabad 
should be disintegrated as early as 
possible, to that a lot of troubles 
that my Andhra friends will be facing 
may be got rid of.

Shri M. S. Gurupadaswamy (My
sore): I am really thankful to you 
for giving me an opportunity at least 
at the fag end of the debate. I do 
not want to take much of the time 
of the House. I would only make a 
few remarks and close my speech.

This Andhra Bill gave an opportu
nity to me and many Members of 
the House to know who is who in the 
^House and we have come to know 
now who come from Andhra, who 
come from Tamil Nad and Karna
taka, who is from the North, and who

is from the South. From that point 
of view, I think the sponsors of the 
Bil] have really done a good thing.

Maay speeches have been deliver
ed, on this Bill, very perfervid, flam
boyant and extravagant. I have 
heard speeches full of sense and also 
speeches full of nonsense, speeches...

Shri G. H. Deshpande (Nasik—Cen
tral): On a point of order. Sir

Shri M. S. tjrurupadaswamy: There 
is no order, there is no point.

Shri G. H. Deshpande: Can it be said 
by any hon. Member in this House 
that a speech delivered by another 
Member in this House is nonsense?

Mr. Chairman: Firstly it was said 
that some speeches were full of sense, 
and then that other speeches were 
full of nonsense. “Nonsense” has not 
been used otherwise than in contra
distinction to “sense” . Therefore, it 
loses all the sting about it. Thera- 
fore, I do not think it is unparlia
mentary in this context.

Shri Namdhari (Fazilka-Sirsa): The 
hon. Member might think he has heard 
certain speeches from that side also. 
That is what he means probably!

Shri M. S. Gurupadaswamy: I am
indeed very thankful to you. Sir, for 
your ruling.

An Hon. Member: I hope your
speech will be a mixture of sense and 
nonsense.

Shri M. S. Gurupadaswamy: Many 
Andhra friends were emanating heat 
instead of light during the debate. 
Before I proceed further I want to 
make a request to them that this is 
not the time to wage war between 
Mysore and Andhra or Andhra and 
Tamil Nad. We do not want any 
type of strife or conflict, and we do 
not want any language war, and we 
do not like inter-provincial rivalry. 
Some of the Members from Andhra 
made claims, exorbitant claims, over 
other parts of the territory which 
legitimately belong to Mysore and 
Tamil Nad. Now I will only say that
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prejudice will lead to prejudice, con
tempt will lead to contempt, and 
hatred will lead to hatred, and claims 
will lead to counter-claims. So if 
tney are unreasonable or extrava
gant in their claims, certainly they 
have to meet extravagant claims from 
other parts of India—Karnataka and 
Tamil Nad and so on. So, they should 
confine their demands to reasonable 
linuis. In this connection I refer 
particularly to the case of Bellary 
Taluk. I know for some time it was 
a bone of contention. Now it has 
been settled for all practical purposes 
by the award of Justice Misra. It 
has been accepted by all of us, and so 
I must say that we should not harp 
upon the idea of a plebiscite as it is 
full of dangerous possibilities.

Shri Lakshamayya: Because it is in 
your favour you must naturally say 
like that. If decided otherwise, you 
would not have talked in this strain.

Shri M. S. Gurupadaswamy: It is
your opinion. But I will say I am 
not speaking as an interested oarty. 
I want to be as dispassionate and as 
objective as possible. *

Dr. Lanka Sundaram: Your stomach 
is full. '

Shri M. S. Gurupadaswamy: Mv
hon. friend Dr. Lanka Sundaram says 
that my stomach is full. It is not full 
It is they who are celebrating a fes
tival today; they are rejoicing be
cause they are having a State of their 
own. while we Kannadigas are weep
ing because there is no State of our 
own. If they are happy, I am happy 
too, but Andhras should under
stand that the people of my part are 
not happy, because the Karnataka 
State is not yet formed.

I want to remind the House of the re
solution passed by the Congress. Work
ing Committee only a few years ago. 
It staled in categorical terms that 
Karnataka and the Andhra States the 
win be formed simultaneously. The 
Working Committee had also recog
nised that the claims of the Karna
taka people were much more, and 
that the formation of a Karnataka 
State was much easier than the for

mation of the Andhra State. Now, 
I am not in any way grudging that 
Andhras have got their State much 
earlier than us, but I am only sorry 
to see how the Congress Govern
ment sitting at Delhi cannot appre
ciate the wishes and demands of the 
people. And forgive me. Sir, if I
say that—those people who are ad
ministering the country today are 
quite an imbecile lot; they do not 
want ariy problem to be solved peace
fully. They expect some pressure
here, some satyagraha there; they 
want some killing or some shooting 
in some part of the country or other. 
Unless some unhappy incidents occur, 
they do not want to move. They are 
so wooden, so stupid and devoid of 
vision, that they do not want to solve 
any problem immediately. In one
single session at this House, within 
the time allotted to the Andhra Bill, 
you could have passed one consolida
ted Bill for the reorganisation of all 
the States in India. But what have 
the Government done now? They 
have brought forward a Bill only for 
the Andhra State. Next time, they 
may bring a Bill, if there is pressure 
from Karnataka, for a Karnataka 
State, gome other time they may bring 
yet another Bill for Tamil Nad or 
Maharashtra and so on. They are 
taking unnecessarily a lot of time, 
and irritating everybody. We are 
worried, and everybody in the country 
is worried. So I ask,  ̂why should 
they not solve this problem once and 
for all?

We are hearing about the vague 
idea of setting up a high power com
mission. I do not know whether it 
will be a high power or a low power 
commission. But there is so much of 
delay in forming this commission. If 
they were earnest and sincere about 
it. why should they not come out 
with that commission now? The 
other day. I was told that the com
mission will be set up by the end of 
this year. But why should they wait 
till the end of this year? Pand^ 
Nehru did not wait even for a single 
day. when he wanted to take a deci
sion regarding Korea. We are happy



11^3 Andhra State Bill 19 AUGtfST 1953 Andhra State Biil, 113^

[Shri M. S. Gurupadaswamy]
about it. We do not grudge it. I 
am not complaining about it. But 1 
want the same type of attitude, the 
same quickness and smartness in tak
ing decisions in this matter as well. 
But I find that this Government is 
very lethargic, and would not like to 
move.

There is one important point, to 
which I would 1 ike to refer, before I 
conclude. Today, there is a great agi
tation going on in Karnataka area. 
Many people have been arrested and 
put in detention without trial, and 
nobody has taken cognizance of this 
movement. It is spreading very ra
pidly all over Karnataka. Unless 
a quick and categorical statement 
comes from the hon. Minister regard
ing the formation of the Karnataka 
State, it is very difficult to control the 
movement. It may spread further, it 
may lead to violence, and it may re
sult in the breaking of hundreds of 
heads. So, it is the bounden duty of 
all of us, and especially that of the Gov
ernment of India to make a categori
cal statement conceding the demand 
for the formation of the Karnataka 
State. Let them take some time for 
the division of assets and liabilities; 
let them take some period for the 
actual formation of the State. But let 
there be a fixation of time. Let 
there be a categorical statement in 
regard to this. Let them nol CTly- 
dally with the idea of the unity of 
the country. You know we are all 
responsible citizens. I am an Indian 
first, and I am an Indian last. I will 
ever be a citizen of India. So, let 
them not think that those people who 
are clamouring and agitating for lin
guistic states are parochial-minded, 
narrowrminded and so on; I would 
only say they are foolish. They 
should not go on like this. Even the 
very idea that the unity will be 
broken, and that solidarity will go if 
linguistic States are formed, is itself 
a tribal idea. It is a very monstrous 
idea. I was sorry to hear the Deputy 
Minister saying the other day 
that they would give linguistic states, 
provided the unity of India is not

endangered. Are we fools in demand
ing states on a linguistic basis? Are 
we not equally responsible for en- 
suifing the unity of the country? 
W,hy should they teach us? It is not 
as if there is a school or a monastery 
here where they should teach and 
advise us and we should listen to theit 
advice. We are acting with all res
ponsibility; when we demand that 
there should be linguistic states, we 
are keeping in view the fact that 
India’s unity should be strengthened. 
The disintegrating elements are those 
who oppose the idea of linguistic 
states. Sir, I want a greater synthe
sis of the land and the people. I want 
a greater consolidation of the states, 
and a greater unity of India. If you 
want that to be possible then please 
support the demands of the people, 
and please form the linguistic states 
immediately.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): Sir, I am thankful to
you for the opportunity you have 
given me for expressing my views or 
the subject that has been engaging 
the attention of this House for the 
last four days.

No doubt the Andhras are the 
pioneers so far as the demand for 
linguistic states is concerned. No 
doubt, they put in their efforts and 
made sacrifices. They are therefore 
to be congratulated on the fact that 
they are achieving the object that 
they had in view. I am conscious, 
however, of the fact that all their as
pirations have not been fulfilled, and 
they are no-t satisfied with what they are 
getting. But so iSiT as I can see, though 
it may be half-hearted, still it is 
something that they are being given. 
For others who are fighting for the 
same cause, it is a good sign; they 
welcome it, because it opens out that 
path which may be followed by others 
as well, and which may give others 
opportunities to achieve their own

I got satisfaction by the observations 
of certain hon. Members here, when
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they expressed themselves clearly, and 
said that really they have been dub
bed as communalists, sometimes as 
parochial-minded; their tendencies 
>k̂ ere described as fissiparous. They 
were denounced as having Muslim 
League tendencies. I was satisfied to 
know that because exactly these are 
the epithets that have been applied 
to people who live in the north, and 
want a state, of their own on linguis
tic basis. The Congress is wedded to 
this policy; the other parties have also 
supported it, and now it is too late 
in the day to stand up here in this 
House or outside, and oppose this 
movement. It has been acknowledg
ed by most prominent leaders of the 
Congress that they have been rallying 
the different sections of the communi
ty round their movement by assur
ing, them that as soon as freedom was 
achieved, it would be the first duty 
of the Congress leaders to redistri
bute the provinces on a linguistic 
basis.

And relying on them, people have 
been making sacrifices as they wanted. 
This has become now a matter of 
passion rather than of reason and 
when any resistance is offered ,at this 
moment, people feel, of course, asto
nished as to the attitude, that was 
being adopted by the same Congress 
leaders. Even now, when this An
dhra Bill has been brought before this 
House it has not been stated frankly 
that it is being done in recognition of 
the principle of carving out or re
distributing the boundaries of States 
on a linguistic basis. We want to 
know—and it should be made clear— 
what the actual policy of the Govern
ment is. Even the speech of the hon. 
the Home Minister did not specify 
that this was the principle that was 
being conceded. What we In the 
North fear is whether some discrimi
natory treatment might not be meted 
out to them again. The Constituent 
Assembly passed a Resolution that r 
Commission be appointed to go into 
the question and see whether it was 
fea.slble to carve out provinces on a 
linguistic basis. But actually when 
that Commission was appointed, only

certain areas of India were entrusted 
to them, and North India was parti
cularly excluded from that reference. 
Therefore, an observation was made 
in the report of that Commission that 
it was not within their terms of refe
rence to go into the question of North 
India. Then, subsequently a High 
Power Committee went into the ques
tion. What of course pinches North 
Indians most is the observation lhat 
was made in the last paragraph of 
the report of that High Power Com
mittee which runs as follows:

“Whatever the merits, the case 
of North India shall not be consi
dered for the present.”

I don’t know what fault we have com
mitted to merit such a treatment, a 
discriminatory treatment. If it had 
been decided on merits that North 
India could not have such a State, we 
may have been satisfied.

Then. Sir. as was put by Mr. Gad- 
gil, the Government had been adopt
ing a negative attitude—that unless 
all the parties agreed, this demand 
would not be met. That rather en
couraged people to fight against one 
another and Instead of cvjming toge
ther nearer to unity, they quarreled 
and the Government could put for
ward the excuse that because there 
was no unity, therefore that demand 
could not be acceded to. Mr. Gadgll 
expressed the hope that now the Gov
ernment had come round to the posi
tive attitude and he welcomed it. I 
support him in that. Certainly, I also 
see a change; the Government have 
at last come round to this fact and they 
have now adopted this attitude that 
they would try to bring about as much 
agreement as is possible.

I assure you. that the protagonists 
of this demand for redistribution of 
India on a linguistic basis are no less 
patriotic than the others. As has beer 
observed by the last speaker, patriot 
tism Is not the monopoly of those who 
oppose it. We claim to be as loyal to 
Indian unity as any others in this 
country. We lay claim to be Indians 
first and Indians last, and we chaV 
lenge anybody to Drove that they have
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any doubts to harbour in their minds 
about our loyalty or our sincerity. 
So it rather offends us and pinches us 
when we are faced with such excuses 
that these tendencies are ftssiparous, 
that they would impair the unity ol 
India or they would create circum
stances that might not be useful for 
United India.

On the 6th of August 1953, the 
Prime Minister made a statement here 
in this House that when this Andhra 
State is established, when it begins 
to function—and it may be in the 
latter part of this year—the Govern
ment proposes to constitute a High 
Power Committee which would go 
into the question as a whole. This is 
a welcome announcement. People in 
the North alsio have welcomed it. 
But the apprehensions are that as 
that part of the country has been 
discriminated against in the previous 
statements, in the previous appoint
ment of Commissions and in the pre
vious Committees, that part of India 
may be discriminated against even 
now. Of course, I admit that there is 
tension between the communities in 
the North of India. I agree that this 
is not an easy question. It does open 
out certain difficulties as we are ex
periencing here when we are discus
sing this Bill. Perhaps that might 
give us a certain amount of experien
ce as to how we can deal with them. 
But that should not deter us from the 
policy that we have been putting forf 
ward so far.
12 N oon

I remember when Dr. Pattabhl Sita- 
ramayya was elected President of the 
Congress, and the Dhar Commission 
report came out, he was entertained 
at a party and somebody stood up 
and said: ‘The Dhar Commission’s re
port is very commendable. They have 
said that for the present this question 
should be kept behind and should not 
be pressed forward’. I would not like 
to disclose all the observations that he 
made there, but one thing I can say 
safely. He was bold enough to say 
In that party that ’freedom Is no free
dom unless this redistribution on a

linguistic basis is made, â nd we would 
not cherish the real fruits that we 
had been waiting for unless this is 
done*. This was the view of the 
Cpngress President. We certainly 
l>ave been taking those views and now 
when we have formed those impres
sions and are asking for those very 
things which were promised by the 
Congress leaders, to turn round and 
resist that demand is not fair. It is 
rather creating troubles-—complications. 
The sooner it is settled, the better it 
is.

I might here say, Sir, that it must 
have certain merits of its own. It is 
not fair to say that North India 
people cannot agree and there are 
differences among them. There may 
be differences, but it is the duty of the 
Government to smoothen out those 

differences. But to come out with a 
statement that whether this demand 
has any merits of its own or not it 
would not be conceded, is not justified. 
In the days of the British regime we 
found they were telling us that if 
Hindus and Muslims could agree, they 
would concede any demands in this 
country. Then we began to fight 
against each other, the tussle was 
greater and the quarrel was more 
acute. Meanwhile, they went on mer
rily. Similar is the case here. When 
they tell us that it would not be con
ceded unless all the parties agree, those 
who do not want it find themselves 
encouraged in safer positions; they 
try to oppose that and can never agree 
to that. But if the question is decided 
on merits—and everybody is agreed 
that it is a fair thing—I think most 
of the people will settle down to de
cide their problems peacefully, and 
these troubles would not arise.

There is another move to stifle this 
demand in the North of India. Just 
now I heard in the Lobbies some hon. 
Members saying ‘We want a Visala 
Punjabi-speaking province*. That is a 
very good idea. I heard this even on 
the floor of this House sometime ago. 
One of the hon. Members said ‘Hukam 
Singh cries for a Punfabi-speaking
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province’. But he did not Icnow what 
province I would choose. In his opi
nion. 4h6ire were 4 provinc«s Already 
where people apoke Punjabi-~Him»- 
chal !Prade«h, Delhi, Punjab and 
PEPSU. He said there were lour al
ready and what else was wanted? I 
put him the question whether in any 
of these provinces Punjabi was the 
official language. He could not answer 
that. To those gentlemen who in 
the garb of this idea of a Vishala Pun
jabi-speaking province oppose this de
mand in the north. I put this ques* 
tion and say that there is no harm in 
uniting all these 4 provinces. Let 
them have all these 4 provinces, toge
ther. if that suits them, but then 
Punjabi should be its official language. 
If they agree, I have no objection ab
solutely. I am not asking it on com
munal lines so that I might get special 
advantage or greater benefit than the 
other communities. I accept their 
move if they are agreeable to this. 
Let these 4 provinces be formed into 
a Mdha Punjabi-speaking province, as 
they call it. (Interruptions). Let 
them agree that Punjabi would be the 
State language as well as medium of 
instruction. But this is a queer move, 
a manoeuvre, to defeat the real de
mand that is uppermost in the minds 
of the people. It is unfortunate that 
an impression has been created in the 
minds of the people that this 
Cxovernment does not agree to any
thing unless pressure is brought 
to.bear upon It. It is really very unr 
fortunate. I don’t agree with that.

* It should not be a impression and 
Government should see that this is 
removed as early as possible. We 
want that Government should be 
bold. It should leave that timidity 
that it has been following so far. If 
they decide on one policy, let them 
declare once for all that orovinces are 
to be formed on a linguistic basis and 
it shall apply to Ihe whole of India. 
And the High Power Committee that 
they have envisaged must be appoin
ted forthwith. I assure you. Sir, that 
most of the difficulties would be solv
ed.

Then there is another point that 1 
want to put before the House. Some 

347 PSD.

people have apprehensions that the 
Punjabis are opposed to the introduc
tion of Hindi or the development of 
Hindi. This is absolutely wrong and 
interested parties only give publicity 
to it. Hindi has its own status, it has 
its own place and it will have that. 
Everybody will read it and try to 
learn it as far as possible, but it has 
its own status. We only want that 
Hindi should not exclude the regional 
languages and each should be given 
its oWn domain: Even the Sachar for
mula that had been agreed to by all 
the parties has not been implemented. 
Therefore, there is trouble in Northern 
India which baffles solution* most hon. 
Members fail to understana that. It 
is a very simple question; it is a very 
genuine demand on account of the 
feelings that are in the minds of other 
citizens also.

Again, in the end. I assure you, Sir, 
that people in the North are as loyal 
as anybody else. They want this re
distribution on linguistic basis; their 
demand is growing stronger and 
stronger every day. It cannot, in 
the case of Punjab, be brushed 
aside by simply saying that 
it is a border province. We are as 
anxious for the defence of the country 
as anybody else. Let some criteria 
be laid down foî  the creation of lin̂  
guistic provinces and we will stand by 
them. If we cannot satisfy those cri
teria, let our demand be refused or 
rejected on merits but it should not 
be simply rejected by saying that it 
Is a border province and there is de
fence problem. We all say that it 
should be considered on merits. If we 
cannot satisfy all those requirements, 
then certainly our demand might be 
rejected. It is not right simply to re
ject it on the ground that a particu
lar community is more vocal about it 
Is it to be decried or rejected simply 
because one community is more vocal 
than the other? That should not be 
the reason. It should be decided on 
merits. So far North India has been 
discriminated against; that is the rea
son of the whole trouble. It should 
be gone Into dispassionately and if on 
merits It Is rejected people may be 
satisfied.
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Shri K. Subrahmanyam (Viziaiiaga- 
ram): I whole-heartedly welcome the 
Bill as far as it goes. But, at the 
outset I have to tell the House that 
I am not at all satisfied with the 
scope of the Bill and many ot the pro
visions of the Bill. We Andhras have 
fought for a separate State of our own 
for the last 40 years and at last now 
we are getting a truncated Andhra 
State. Thirty-three million Andhras 
have fought for a State with 33 mil
lion Telugu-speaking people in a con
tiguous area, but, unfortunately, we 
are now having a truncated Andhra 
State with only 20 million population. 
But the day is not far off when we 
shall establish Vishal Andhra. We, as a 
matter of fact, want to get all the 
legitimate parts of our Telugu areas 
which are now in the Hyderabad 
State, in the Mysore State, in the re
siduary State of Madras as well as 
in Madhya Pradesh and in Orissa. 
Until that day the Andhras will not 
rest

As I have already said, we began 
our fight as long back as 1913. The 
Congress organisation itself is com
mitted to the principle of linguistic 
division of India as long back as 1920 
or 1921. But, unfortunately, the Con
gress after coming into power have 
forgotten all their promises and are 
not Implementing this principle of the 
re-division of India into linguistic 
provinces.

We the Andhras have from the very 
beginning given priority for the move
ment for national independence. As 
lon£ as the national independence 
movement was on. we never pressed 
for the Andhra Province and it was 
given only second priority. We the 
Andhras played our part well in the 
national movement and as a result of 
the Joint efforts of all of us we have 
^ot the Indian independence in 1947, 
But, unfortunately, even afterwards, 
the Congress has not acted up to the 
principle of re-division of India Into 
linguistic provinces.

At this stage I cannot but refer to 
the great men of Andhra who have 
lost their lives in the battle for in

dependence as well as the movement 
for a separate Andhra State, the late 
Andhra Ratna Duggirala Gopalakrlsh- 
nayya, Deshabhakta Konda Venkata- 
ppayya, Deshoddaraka Kasinaduni, Na- 
gesyara Rao Pantulu and many others 
who have sacrified their all for the sake 
of the country’s freedom as well as 
for the establishment of a separate 
State for Andhra.

Soon after freedom was achieved, 
we expected that Pandit Nehru and 
the Central Government would set up 
a high-power' Commission to go into 
this matter of linguistic provinces once 
for all and settle the issue of the re- 
divlsion of India into linguistic pro
vinces. But, unfortunately they have 
fogotten all their promises igiven to 
the people and they have put them in 
cold storage. Let not people mistake 
me. I do not mean that language 
alone should be taken into considerar 
tion as the sole criterion but it should 
be given priority. It should be taken 
into consideration along with econo
mic viability, the contiguity of area as 
well as administrative convenience. We 
must take all these into consideration 
and see that provinces are formed on 
this basis. Even Shri Jai Prakasb 
Narain has appealed to the country as 
well as to the Government for the es
tablishment of a high-powered Lin* 
guistlc Commission at an early date. 
But, unfortunately the Central Gov
ernment and Pandit Jawaharlal Nehru 
have turned a deaf ear to this re
quest. Pandit Jawaharlal Nehru and 
the Central Government are under a 
mls-apprehension that the linguistic 
re-divislon of India will lead to dis
unity and disintegration and balkanl- 
sation of the country. I very strongs- 
ly feel, that the linguistic re-dlvlslon 
of India will never lead to the disin
tegration of India but will lead to the 
reintegration of India on a sound basis, 
1st October 1953 will be a red-letter 
day in the annals of Andhra Desha 
and It will be the prelude to the es
tablishment of Alkya Kerala. Bru- 
hauna Maharashtra. Samyukta Karna
taka, Mahakoshal and other provinces.

The last but one phase In the An-, 
dhra State movement was Initiated by 
Shri Gollapudl Seetharama Sastry by
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his fast unto death. After 35 days of 
his fast, Acharya Vinoba Bhave play
ed an important part and advised him 
to break the fast and that he would 
see that an Andhra State was formed. 
Even then the gravity of the situation 
was not appreciated by the Central 
Government and Pandit Nehru. After 
this Shri Potti Sriramulu undertook a 
fast into death. On the 50th or 51st 
day of the fast we appealed to the 
Prime Minister on the floor of this 
House to see that at least then 
they may declare that the 
State would ^e formed and save the 
precious life of Sriramulu. But un* 
fortunately even at that moment Pan
dit Nehru was not able to under
stand the gravity of the situation, or 
understand the reality behind the d^ 
mand for a separate Andhra State. 
After the death of Sriramulu there 
was such a tremendous movement in 
Andhra, a people’s movement, as a 
consequence of which Pandit Nehru 
had to declare on the floor of this 
House on the 19th of December 1952 
the establishment of a separate An
dhra State.

Even then I would like to say with 
all the emphasis at my command thŝ t 
Pandit Nehru has done an incalcula
ble harm to the Andhras. B̂ irstly he 
has not declared the Visala Andhra 
for which the Andhras have fought all 
along. As a matter of fact, all the 
problems that are coming up before 
the new Andhra State would not have 
come up if Visala Andhra had been 
established with Hyderabad as the 
capital. But that particular aspect 
was not taken up by Pandit Nehru. 
There is another matter on which 
Pandit Nehru has done incalculable 
harm to the Andhras.

Shri Venkataramaii (Tanjore): Say
Prime Minister. .

Shri K. Sttbrahmanyam: Even
Justice Wanchoo’s recommendations 
were flouted by the Prime Minister. 
When it is a question of forming a 
new Andhra State—diminishing of the 
Madras State and creation of a new 
Andhra State—it would have been 
better if the district of Bellary as a 
whole had been tacked on to the An- 
dra State. When the question of Sam-

yukta Karnataka comes up those parts 
of Beilary consisting pre-dominantly 
of Kannadigas may be attached to 
that State. That was not appreciated 
by the Prime Minister and he consi
dered Bellary to be a disputed area. 
In regard to Madras City Mr. Justice 
Wanchoo recommended that it should 
be the temporary capital of Andhras 
for three to five years to come. But 
arbitrarily the Prime Minister took a 
decision against this recommendation. 
On the 25th March the Bellary dis
pute was again referred to Justice 
Misra. I have nothing to say against 
Justice Misra’s report. But instead 
of confining the reference to the three 
Firkas. Bellary taluq as a whole was 
referred to the decision of Mr. Justice 
Misra.

Then, I have to make one or two 
points on the question of affiliation of 
colleges. The Rayalaseema colleges 
are affiliated to the Madras University 
for the present. They are to be dis
affiliated from the Madras University 
and should be immediately affiliated 
to the Andhra University and a special 
provision to that eflfect should be 
made in the Bill. Then, the question 
of giving sufficient safeguards for the 
study of Andhra students in Madras 
colleges should be given sufficient 
consideration. For courses which are 
not provided for in Andhra Colleges 
the students should be given admis
sion in the Madras colleges for twenty 
years to come. In the case of courses . 
which are provided in Andhra colleges, 
a safeguard should be provided in 
the Madras colleges for ten years to 
come. Of course, there is a provision 
in the Bill itself that if the two States 
are not able to come to an agreement, 
the President will arbitrate. But in 
spite of that therff should be a sped- 
fic provision.

A word about the temporary capital.
So much of fuss is being made about 
the temporary capital. I for one am in 
full agreement that the capital should 
be at Kumool, in order to keep the 
word of honour that we have given to . 
Rayalaseema people. That decision 
should not be changed again. The 
Sri Bagh Pact is there: it is a word o1 
honour we have given to the Rayala
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seema people. That pact b^n 
endorsed several times. Even today 
the majority of the Rayalaseema 
MX.As want the capital to be located 
in Rayalaseema. With due respect to 
the wishes of the people of Rayala
seema their wishes are being respected 
and there should not be any change 
it> the location of the capital at Kur> 
nool. It has been argued that the 
capital question was decided by a 
minority. When we have signed a 
pact, when we have endorsed a pact, 
is it right to go against it? The Cir- 
carites are greater in number. There
fore it is not a question of minority 
or majority opinion. It is a word of 
honour given to the Rayalaseema 
people which should be respected and 
therefore the location of the tempo
rary capital should never be changed 
from Kumool until we form Visala 
Andhra with Hyderabad as the i>er- 
manent capital.

IMwan RagliaTendrm Bao (Osmana- 
bad): The people who reside on the nor
thern side of Narbada have got a mis
conception and misapprehension about 
linguistic provinces. When we speak 
of linguistic provinces we do not mean 
the redistribution or reorganisation, 
but we mean the reunion cf people 
who were living in an integrated area, 
but because of the Britishers were 
made to live separately in separate 
States. That is the conception of the 
linguistic provinces.

Then the . misapprehension which 
these people entertain is that such a 
reunion of the people who live in 
different provinces will bring about 
disunity and there will be danger to 
the integrity of India. I do not unr- 
derstand, how people who have sacri
ficed so much for the freedom of India, 
who have proved their patriotism, can 
be unpatriotic, simply because they 
happen to shift from one part of 
India to another part of India. We)l,
I do not think they can be less pa^ 
riotic.

In regard to the present Bill, I want 
to say that it is not an Andhra State 
BUI at all. If it were an Andhra 
State Bill all the people who speak

Telugu language could have been 
brought together and then the name 
Andhra State Bill could have been a 
befitting name. Now, about 84 lakhs 
of people who speak the Telugu lan
guage have been excluded from the 
Jurisdiction of this Bill. Besides, 
about 40,000 square miles of area has 
been excluded from the purview of 
this Bill. Even then we are asked to 
call this the Andhra State Bill.

An Hon. MNwber. Is it Vishala An
dhra Bill?

Diwan Raghavendra Eao: I do not
know what these people mean by 
Vishala Andhra. When Andhra State 
or Telugu State means people who 
speak the Telugu language being 
brought together, what is this Maha 
and Vishala. I don’t imderstand. So 
let people leave aside this idea of 
Mdha and Vishala. Let Maharash
trians come together, let Andhras 
come together, let Kannadigas come to
gether and then their State will be 
simple Maharashtra, Andhra or Kan- 
nada. What is this Vishala and Mahal 
All these are misconceptions according 
to me. So I say it is not an Andhra 
State Bill. If it were so, all the peo
ple who soeak Telugu should have 
been brought together.

For the last four days we have heard 
the greatest controversy going on in 
this House regarding this part having 
been taken by one State and that part 
not having been given to another State. 
Let me tell the people who are prota* 
gonists of linguistic states that this sort 
of controversy is going to come in our 
way of linguistic states. So let us 
stop all such kinds of controversies. 
We have got a generous tradition be
fore us. We cannot afford to forget 
that. ' Mahatma Gandhi, when the 
question of Rs. 55 crores to be given 
to Pakistan arose, undertook a fast and 
asked the people of India to be gene
rous. In the same way we have got 
to be generous when some part, which 
we think should remain in our State, 
is going to the other State. We should 
be gener\>us enough, and let the part 
go if at all the time and circumstan> 
ces want It.
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I do not want to go into the contro
versy. On the contrary I want to be 
generous enough to donate—not exact
ly to donate—but to give them as of 
their own right half the portion of 
my State, that is the Hyderabad State. 
I do not want to take anything from 
any other State, but I want to give 
eight districts of my State, the Hy
derabad State, to make it a complete 
State and not half Andhra State as it 
is today. By the inclusion of these 
eight districts of Hyderabad in Andhra 
we shall be solving the problem of 
the capital. There will be no problem 
as there is today, whether to hav6 the 
Secretariat offices in the tents and 
some such things. We have got a 
ready-made capital there. So we will 
be solving the problem of capital, as 
well as the problem of the Hijjh Court. 
Our Home Minister was very anxious 
about the poor advocates and the 
poor soUcitors. We have got ample 
accommodation for all these poor ad
vocates and poor solicitors in the Hy
derabad City. So that problem also 
can be solved very easily.

Thirdly, our eight Telengana dis
tricts are well developed, well irriga
ted and they have got good many sche
mes in the newly introduced commu
nity projects. So that way none of 
the Rayalaseema famines and none 
of the Rayalaseema droughts will 
affect the future Andhra if our eighl 
districts are included.

I shall conclude by pointing out that 
if the eight districts of Hyderabad are 
not included in the Andhra State, the 
Maharashtrians who are remaining in 
the Hyderabad State today wiU be 
put to a great inconvenience. Be
cause, today the feeling of separation 
has come, even in the minds of the 
Andhra people in the Hyderabad 
State. Therefore whatever money 
comes from the Centre is being diver
ted towards the Andhra area alone 
and that Maharashtrians are starved. 
So the Maharashtrians feel it is better 
that tĥ  eight districts are joined to 
the Andhra State, the earlier the 
better.

Then the next thing is about the 
disintegration of Hyderabad. Some 
top-ranking people have expressed 
their apprehension that the disintegrar 
tion of Hyderabad is going to disturb 
the whole picture of South India. Let 
me tell this House that the integration 
of Hyd^abad, as it is today, is going 
to disturb the picture of the whole of 
India in the future because of some 
elements existing in Hyderabad to
day.

The first danger to the whole of 
India is the Nizam who is forming 
cliques, who is bold enough to publish 
this book “Ruler to Rajpramukh** 
wherein he maintains his claims. He 
is claiming for his dignities, dynastic 
and all sorts of rights. Besides, if 
these rights are not given he threatens 
—I will read one extract:

“For such appeals to find ready 
response, however, is it not ne
cessary that the recipient himself 
should feel that he receives good
will and fair play from those 
with whom he has to deal̂  and 
that his mind should be unclouded 
by any sense of injustice or invi
dious treatment?'’

That is, some people had demanded 
from the Nizam Rs. 15 crores in order 
to start some business. In reply to 
that he says this. It goes on:

“Can the record that has gone 
before be expected to inspire in 
the Nizam such a sense of trust 
and confidence? Relic as he may 
be of the ancient past, he is not 
a fossil but a man—a live orga
nism to whom history has be
come a living substance because 
of his own intimate connection 
with it, who sees a value and a 
purpose in preserving and uphold
ing memories and traditions of the 
past”
Then again he says:

“All that can be asked is that 
there should be fair play in deal
ing with a man who has himself 
played fair, scrupulous regard 
paid and effect given to solemn
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obligations that have been under
taken to guarantee his personal 
rights, privileges, dignities and 
titles, and respect for an institu
tion and a Dynasty which has 
shown respect lor its obligations 
to the State and people of Hyde
rabad as well as to others.”

‘Though times change, old 
loyalties do not die. The sentir 
ments of loyalty to the State is 

, not entirely a matter of logic or 
even, despite cynics, of material 
advantage. If on the other hand, 
a sense of injustice and insecurity 
prevails, even though the recip
ient of that injustice may bear 
no illwill; but there are other 
minds in which it will foster and 
carry the seed of dissatisfaction.”
There is another danger. That is 

the bureaucracy, the bureaucracy which 
helped the Razakar movement. That 
bureaucracy has not changed its 
heart overnight. That bureaucracy is 
there. It is forming cliques and intri
gues with the help of the Nizam.

The Nizam speaks of three dangers 
to the Hyderabad State. I shall not 
take more time by quoting. One of 
these, the Nizam has pointed out, is 
that there is a well-knit minority of 
Muslim communalism. which is a 
danger to Hyderabad State. I say 
that the danger which exists for the 
Hyderabad State is equally a danger 
to the whole of India, and therefore, 
taking into consideration all these 
things, Hyderabad State should be dis
integrated as early as possible, for the 
sake of Maharashtrians, for the sake 
of Andhra, and for the safety of India.

Shrl Krlshnacbarya Joshi (Yadgir): 
I congratulate the Andhra people on 
having achieved their long cherished 
goal, i.e. Andhra Desh. They have been 
fighting for this Andhra Desh for the 
last so many years and have made 
sacrifices. I wish them the best of 
luck in having their new State.

Many people hold the view that 
unless Hyderabad is disintegrated and

the 8 districts of Telangana integrated 
with the Andhra State, the Andhra 
State will remain incomplete. Yester
day, Mr. Gadgil rightly said that Hy
derabad should be disintegrated. 
Many of my Hyderabad friends have 
now expressed the same view. The 
people of Hyderabad are very clear on 
this point of disintegration. As early 
as 1950, the Hyderabad Congress adop
ted a resolution categorically demand
ing the disintegration of the Hyde
rabad State. I would like to read the 
relevant portion of that resolution:

“This session, having fully consi
dered the historical and political 
aspects of the question involved 
in the problem about the future 
of Hyderabad, reiterates the view 
that the consolidation of the six
teen districts of Hyderabad 
State into an artificial political 
unit under th© Asafjahi is a histo
rical accident which is an ana
chronism to the present democra
tic set up of the Indian Republic. 
The continuance of the entity of 
this State for any considerable 
length of time, would, in the opi
nion of this session, retard the 
natural growth of the people of 
Hyderabad and smooth functioning 
of the sovereign democratic re
public of India..........

“This session has taken into ear
nest consideration the views ex
pressed by its provincial and dis
trict units in favour of the disin
tegration of the State. It has also 
taken note of the growing trend 
of the people of the State in the 
same direction. The Indian Na
tional Congress from time to time 
has reiterated the desire to redis
tribute and form provinces on 
linguistic basis, and has moved in 
that direction.

“This Congress supports the re
organisation of the administra
tive units on linguistic basis, and 
feels that this process shall have 
to be completed in AU India con
text. This session therefore re
solves that Hyderabad State should
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be disintegrated and the three 
areas of Telangana, Marathwada 
and Karnatak should be merged 
in the adjoining linguistic provin
ces or areas according to the wishes 
of the people concerned/’
The people of Hyderabad, who form 

three different linguistic zones, Telan
gana, Marathwada and Karnataka* 
belong to the same stock of people 
who reside in the adjoining areas. 
They have got a common language, 
and a common culture. It is a his* 
torical accident that they have been 
scattered. In this resolution, they 
have made this point very clear. The 
people have been demanding this for 
the last so many years. Even before 
the State Congress was formed, there 
were three political conferences, the 
Andhra conference, the Maharashtra 
conference and the Karanataka confer
ence demanding disintegration of Hy
derabad and joining the areas to the 
adjoining States. In this resolution, 
It is not any political body of one dis
trict or taluk that is concerned. The
people as a whole have decided that
Hyderabad should be "disintegrated. 
They have been waiting for this for a 
long time. When the Andhra State 
is being formed, I think thî  is the 
proper time for the people of Hydera
bad to demand the disintegration of 
the State. Recently, the Hyderabad 
Pradesh Congress Committee has rei
terated the same demand. In the
resolution passed on 2nd June 1953,
the Hyderabad Pradesh Congress Com
mittee has said:

‘The Hyderabad Pradesh Con
gress Committee is of the view 
that the formation of the Andhra 
State is only the first step in the 
direction of the reorganisation of 
the States as laid down in the Re
solution of the Nanalnagar session 
of the Indian National Congress. 
The Committee welcomes the re
solution of the Working Committee 
of the 16th May, 1953, and the 
statement made by the Prime 
Minister that a high-powered Com
mission to consider the question 
of re-organisation of the States 
would be set up after the estab

lishment of the Andhra State. 
The Committee, however, hopes 
that the Government of India 
would consider the advisability of 
appointing this Commission even 
earlier so that a systematic plan 
for the formation of new States 
may be prepared and implemented 
as early as possible.

“The Hyderabad State, compris
ing of three linguistic areas, is 
vitally concerned with the re-or
ganisation of the States in 
Southern India. It is the consi
dered opinion of the Hyderabad 
Pradesh Congress Committee that 
in accordance with the various fac
tors mentioned in the Nanalnagar 
Resolution of the Congress, these 
areas are to be integrated with the 
contiguous linguistic regions. This 
Committee therefore, authorises 
its executive to appoint a Sub
committee to go into the matter 
thoroughly and collect all relevant 
data to be placed before the high- 
powered Commission.”

The Resolution clearly shows the 
determination of the people for the 
disintegration of the Hyderabad State. 
In Hyderabad, there are certain ele
ments which are against disintegration. 
Vested interests, reactionaries and the 
Nizam himself are going against the 
will of the people. The Nizam, as 
my hon. friend has just now quoted 
from the Book called 'From Ruler 
ti> Rajpramukh*, has criticised the Oov- 
emment of India also. It is for the 
Government of India to reply to the 
criticisms. In that book he says that 
he has got a right to survive as a con* 
stitiitional monarch. This the people 
of Hyderabad resent.

Now, I come to the question of 
Bellary. For the last 3 days, the 
question of Bellary has become" a <iub- 
ject of heated discussion. I would 
request the Government of India to 
include at present the whole of Bellary 
district in the Mysore State. I am 
saying this in the interest of the An
dhra people. Because, if you want a 
division or break-uD of a district, you 
must accept a certain principle. If
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you «ay that Bellary should be broken 
up and 7 taluks should go to Mysore 
and 3 to the Audhra State, you must 
accept the same principle in regard to 
Chittoor. In Chlttoor district, there 
are certain Tamil taluks and you will 
have to divide Chlttoor also. The 
same is the case with Anantapur. In 
Anantapur there are certain Kannada 
taluks. If you want a division of the 
Bellary district, then Anantapur should 
be broken up and a portion given to 
the Mysore State, Regarding Bellary 
town, the demand of the Andhras is 
surprising. Bellary is surrounded by 
Karnataka areas. Some of the Andhra 
friends were demanding a corridor for 
Bellary. They never demanded Bel
lary before as an Andhra territory. 
Now they are demanding it They 
cannot blow hot and cold in the same 
breath. Some Andhra friends are de
manding a plebiscite in Bellary. They 
are dissatisfied with the award of Jus
tice Misra. If you want to open the 
Bellary problem again, it will go 
against you.

Dr. Lanka SiHiteram: Let it.
4E»uri Xrlshnacharya ioshi: I know in 

Bellary, the Kannadigas are in a mino
rity. The same is the case with the 
Andhras in Hyderabad city. If Bel
lary does not go to Kannadigas, Hy
derabad city will not go to the And
hras.
[M r . D epu ty -S peaker  in  the Chair]
Because in Hyderabad city, 55 per 
cent, are Muslims. Formerly they 
were 50 per cent; after the police ac
tion, they are 55 per cent. Then you 
will find, Maharashtrians, Kannadigas 
and Tamilians etc. 20 per cent. Then, 
there are some Marwadi, Gujarati and 
Hindustani speaking people. It wiU 
all come to about 80 per cent. The 
Andhras are 20 per cent, in Hyderabad 
aty. If they demand a plebiscite in 
Bellary—of course, there was a hint 
yesterday in the speech of Shri 
Chattopadhyaya that for Hyderabad 
also they will demand a plebiscite— it 
would be very hard ^or the Andhras. 
We in Hyderabad make no distinction

between Andhras and Karnatakas. 
We are prepared to support the Andhra 
case provided their stand is just. One 
of my friends was not only demanding 
Bellary, but he was demanding a Kar- 
natak king who is no more, who died 
some 500 years ago, saying that he 
belonged to Andhra. He may have 
very well demanded Shivaji as an 
Andhra! The student of history is 
surorised to hear that Vijayanagara or 
Krishnadevaraya was Andhra. It is 
a fact that krishnadeyara patronised 
some Andhra poets, and he wrote some 
books in Telugu. If the King of Eng
land patronises Andhras, they will to
morrow claim that he also belongs to 
Andhra. That is the ridiculous stand 
taken by my friend.

As the Andhra State Is coming into 
existence, we people of Hyderabad have 
made our stand very clear, that we 
stand for the disintegration of Hydera
bad State. Unless the eight districts 
of Telengana are added to Andhra 
State, it will not be complete. Not 
only that. We support the Andhra 
stand that Hyderabad City should go 
to Andhras. I wish Andhras god
speed.

Mr. Deputy-Speaker: Shri Mi&hra.
Paamt S. C. Mlshra (Monghyr North

East) rose—
Dr, Suresh Chandra (Aurangabad): 

We have given our list. My name is 
nrxt.

Mr. Deputy-Speaker: I have already 
called the other gentleman with the 
turban. .

Pandit S. C. Mishra: I have been
called.

Several Hon. Members: rose—
Mr. UeputySoeaker: All of you may 

stand, but I will call only one. I can
not call four.

Pandit S. C. Mlshra: You called
“Mishra” , Sir.

Mr. D^oty-fi^neaker: I thought his 
name was '"Mishra” . Shri Jaswant 
Rai Mehta.
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Shrl Pannoose: We may have num
bers hereafter.

Mr. Depuiy*Speaker: 1 must arrange. 
1 will give numbers.

There are many others also who want 
to speak.

Shrl J. R. Mehta (Jodhpur): 1 wish 
to offer my felicitations to my Andhra 
friends on this measure which is going 
to fulfil their long-cherished hopes lor 
the formation of a new Andhra State. 
1 wish 1 could feel equally happy about 
the factors wliich have been at the back 
of this demand. It seems to me that 
it is not the desire to bring together all 
the Telugu-speaking people that has 
been the main factor. On the other 
hand, I feel that there has been a deep- 
seated grievance which has been agita
ting my Andhra friends that in the Joint 
State of Madras they have not had a 
fair deal, so that it seems to me that 
it is not on linguistic grounds alone 
that we are having this Andhra State 
though it seems to have suited the pur
pose of politicians to make their claims 
on linguistic iprounds in * the hope that 
they could expect a better hearing. 
What makes me still more sad is that 
this sense of grievance and this bitter
ness continues. And it has affected 
even the tone of the debate in this 
House so far as our friends from 
Madras and Andhra are concerned. 
There have been charges and counter
charges, and a particularly acrimoni
ous and meticulous controversy is sought 
to be waged over the question of assets 
and liabilities. I would appeal to my 
friends on both sides not to allow a 
spirit of petty bargaining or hard bar
gaining to mar the pleasure or the 
glory of this occasion, but to settle the 
matter in a spirit of brotherliness, and 
in a spirit of grace and give and take.
I would respectfully suggest to my 
Madras friends, if I may, that it is up 
to them to act as the bigger brother, 
as even India acted In regard to Paki
stan. But if our Madras friends are 
not able to rise to the occasion. I would 
expect my Andhra friends to behave 
as the bigger brother and to give • 
better accoimt of themselves.
847 PSD.

In this connection. I wish to com
mend the very valuable advice which 
was tendered by the hon. Home Minis
ter to my Andhra friends. This is 
what he said:

“I would suggest to the Andhra 
Government: you start with a 
clean slate; make a programme, 
and prepare a plan—come to the 
Centre and ask for help on the 
groynd that Andhras had not been 
properly dealt with in the past, 
and so on. We shall then consi
der it. It will be a much better 
course than fighting amongst your
selves.”
It will not only be a better course, 

out it will be the most practicable and 
most honourable proposition also. Let 
me tell my Andhra friends in confi
dence—and since the Home Minister 
does not happen to be here. I can say 
so—

Mr. Deputy-Speaker: His Deputy is 
here.

Shrl J. R. Mehta: It is their good
luck that he has held out this generous 
promise. Act upon it and cash it 
before the lawyer in him asserts him 
and tries to wriggle out of it. It is 
open to him at any time to say: "My
friends, you didn't take my advice. 
Therefore, you help yourselves.”

Lest I might be misunderstood. I 
should like to seek the indulgence of 
the House to make it clear that the 
fact that I have been offering my felici
tations to the Andhra people is not to 
be taken as an indication that I am in 
support of linguistic States as such. I 
am here to say. and to say with all the 
emphasis at my command, that I see 
in this linguism a new and subtle dan
ger to the safety and integrity of India. 
The very conception, in my humble 
opinion, is fraught with grave conse
quences to the country. I venture to 
submit that if you look back a little 
into the long history of this ancient 
land, and try to find out which were 
the factors which impeded the growth 
of nationalism in this country, we shall 
come to the irresistible conclusion that
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the barriers of language pla3'ed a most 
conspicuous part. 1 suggest to the 
hon. Members here to consider whe
ther by falling into the error of form
ing linguistic States we are not tiying 
to revive those conditions which exis
ted here before we saw the rise of the 
spirit of nationalism in India. I ven
ture to submit that this will give rise 
to isolationist tendencies and make us 
more regional-minded than we are at 
the moment. Apart from this, the 
matter has to be looked at from an
other angle also. 1 would ask hon. 
Members to seriously consider whether 
the craving for linguistic States is not 
something akin to, or even more sinis
ter than the craving for territory in 
olden times— n̂ot for dynasties or 
clans, 1 admit, but for larger groups 
clamouring affinity on a linguistic 
basis. Today we are seeing the spec
tacle of each state trying to have more 
and more territory at the expense of 
its neighbours.. Otherwise, how can 
we explain the spectacle of Bengal 
claiming more territories at the ex
pense of Bihar, and the Punjabis claim
ing more and more territories at the 
expense of the neighbouring provinces 
]ike Rajasthan, and so on.

Dr. Lanka Stmdaram:
Mount Abu?

What about

Shri J. R. Mehta: I am coming to 
that.

Mr. Deputy-Spcaker: 1 would not al
low it. They are worrying over 
Kurnool and Bellary. What is the 
meaning in bringing in Ajanta, Ajmer 
or Mount Abu?

Shri J. R. Mehta: We are good boys. 
The Rajasthanis are not claiming any 
additional territory, though they don’t 
want to be deprived of their own.

Mr. Deputy-Speaker: The hon. Mem
ber need not then have participated in 
the discussion.

Shri J. R. Mehta: Are we here
merely to claim additional territory?

Shri Raghavaiah (Ongole): He is re
ferring to historical monuments to be 
shared.

Mr. Deputy-Speaker: Let nothing be
come a historical monument in the 
Andhra.

The hon. Member has finished?
Shri,J. R. Mehta: 1 wanted the other 

Members to finish, before I continue.

1 am aware that there are many es
teemed friends in this House who con
sider themselves committed to "he idea 
of linguistic states. But may I re
mind them that this idea of linguistic 
states had its origin, when we were 
under the domination of foreign mas
ters. Then everything was good enough 
to beat a thief. The proposition of lin
guistic states was a very good rallying 
point for securing popular support, and it 
was also a very good means of embar
rassing the Government. But now 
the Congress Government are in power. 
I aare say, if they are honest about 
it, with the administrative experience 
they have got, they will now agree 
that linguistic states need not have 
the same charm for them ha it had 
while they were in the opposition. And 
they should muster courage to say so 
openly. I once more otter my best 
felicitations to the people of the Andhra 
State. I hope they would be good 
citizens of Andhra, and still better 
citizens of greater India.

Mr. Deputy-Speaker: I have tried to 
accommodate as many Members as 
possible, but I am afraid I will have to 
close this debate at 1-15 p.m . today  ̂
and call upon the hon. Minister tomor
row at 9-15 A.M. immediately after the 
question hour is over. For clause by 
clause discussion, I think there wiU 
be a couple of days, tomorrow and 
possibly some other day. In the list, 
there are only four or five more hon. 
Members, All of them need not be 
worried, if 1 do not call their names.
1 shall allow them to speak on this 
matter, when the clause by clause dis
cussion proceeds, and then I will give 
them preference.

An Hon. Member: Not recall?
Mr. Deputy-Speaker: Not recall any 

of those who have already spoken, un
less they are intimately connected with 
Andhra or Tamil Na3. ©a'ffir-as the
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others are concerned* I will give Uiem 
an opportunity.

I shall call upon two hon. Mennbers, 
one from this side of the House, and 
one from the other side.

Shrl Pimnoose: Some of us have per
sistently kept aloof, so that we may 
participate in the clause by clause dis
cussion.

Mr. Deputy-Speaker: I shall call the 
hon. Member from KurnooL He will 
spe^k for five minutes.

Shri GadiMnffana Gowd (Kurnool): 
Mr. Deputy-Speaker, Sir, I represent 
a peculiar constituency. I call it a 
peculiar constituency because It con
sists of three taluks of Bellary, and 
two taluks of Kurnool; but is called 
the Kurnool constituency, for which 
the Collector of Bellary is the return
ing officer. Out of the three taluks 
of Bellary, Siruguppa is a predominan
tly Rannada spoken area, and it is 
ffoing to Mysore. Adoni and Alur 
are two taluks where both Kannada 
and Telugu are spoken. Kurnool and 
Pattikonda taluks are predomin
antly Telugu areas. I therefore re
present both Kannadigas and Andhras. 
Because of the conflicting claims both 
by Andhras and by the Kannadigas, I 
did not want to speak on this Bill, but 
some of my Andhra friends began to 
tell the House some incorrect things 
as though they were facts. It Is 
therefore that I have risen to tell the 
House what the facts are. repraiding 
Bellary.

1 P.M.

As regards Bellary, I must say that 
it is predominantly a Kannadiga area. 
Some of my Andhra friends took ad
vantage of the mistake committed by 
the Central Government on the 25th 
March 1953, in announcing that six 
taluks will go to Mysore, keeping Bel- 
.lary in suspense. They thought that 
by starting an agitation, they could 
get Bellary also. They therefore 
started an agitation for Bellary taluk. 
They had never claimed Bellary taluk 
up to that date, namely the 25th of 
OTarch 1953.

As regards the agitation for Bellary, 
it is not at all voluntary. I know per
sonally that the Andhra Samiti, Bel- 
]ary, is paying wages to the persons 
who defy the law. That is the posi
tion of Bellary.

Shri Raghuramaiah: Mr. Deputy- 
Speaker, such mis-statements of facts 
which are likely to irritate, should, I 
think, be avoided. I think the state
ment ‘paying wages to agitators*, etc, 
is very unfortunate.

Mr. Depaty-Speaker: Let not the hon. 
Member be interrupted. Possibly this 
is his maiden speech.

Shri Gadilingaiia Gowd: Therefore, 
the Andhras have absolutely no claim 
for Bellary taluk. As regards the 
Kannadiga claim for the three taluks 
of Adoni, Alur, and Rayadrug of Bel
lary district, I may say they are also 
not justifled in claiming these three 
taluks completely. There are no 
doubt some villages which have to go 
to Karnataka, or in other words, to 
Mysore, and the hon. Home Minister 
has been pleased to assure the House 
that he is going to appoint a boundary 
commission to go into the question, 
and so the Kannadigas need not be 
anxious about the villages which have 
to go to them.

Next I come to the temporary capi
tal of Kurnool.

Dr. Suresh Chandra: Are there mos
quitoes in Kurnool?

Shri Gadilingana Gowd: The choice 
of the capital was left to the Kayala- 
seema people, according to the Sri 
Bagh Pact. Accordingly, the Andhra 
legislators, after five days’ discussion, 
have fixed upon Kurnool, and it is just 
that Kurnool has been selected as the 
temporary capital, and the Govern
ment have acted correctly.

I oppose the motion for referring the 
Bill to a Select Committee. I am of 
the view that the passage of the Bill 
should be expedited as much as possi
ble, in order to enable the Andhra 
State to come into being on the 1st of 
October 1953, for which we have been 
longing for quite a long timê
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[Shri Gadillingana Gowd]
I thank the hon. Minister lor having 

brought forward this Bill, and I make 
an appeal to him to make a statement 
about the formation of the Karnataka 
province, and also release the Karna
taka leaders Who have been detained 
and sent to unknown destinations.

Shri Neswi (Dharwar South): It
gives me great pleasure and satisfac
tion to express my feelings in regard 
to the Andhra State Bill, because the 
members of the Andhra Desha and the 
members of the Karnataka areas are 
sailing together to reach the shore. 
My co-comrades have already reached 
the shore and I expect that we will 
also very soon reach the shore. But 
1 am sorry to say that this Bill came 
very late. This proposal to form 
Provinces on a linguistic basis ought 
to have come with the commencement 
of the new Constitution of India; fail
ing that, it shmild have rome with the 
Five Year Plan. Without the Pro
vinces being on this basis, which is 
known as a scientific basis, we cannot 
progress at all. Really speaking, this 
should have come along with the Plan
ning Commission’s Report. That is 
why I say it has come very late.

I also want to express my feeling 
that the Union Grovernment should not 
commit other mistakes. 'They have 
already committed many mistakes, that 
is, they ought to have formed provin
ces on a linguistic basis with the com
mencement of the new Constitution, 
and failing that, along with the Plann
ing Commission’s Report Itself. Now 
in regard to the other provinces that 
are going to come, they must make 
haste. If they wait, I am sorry to say 
that they will have to suffer in the next 
election.

Dr. Lanka Sundaram: They* means 
who?

Shri Ncswl: Government, of course.
Dr. Lanka Snndaram: You are part 

of Government.
Shri Neswi: If you take the case of 

Karnataka province, I say that sub
ject matter is as easy or easier than 
any other provinces. We have already

got a Capital, the Executive, every
thing readily prepared and plans even. 
I don’t know why the Central Govern
ment are showing hesitation to grant 
the re,quest of the Kannadi r̂as. TOe 
Karnatak people are already fighting. 
A movement has been started, in spite 
of the assurances of some very impor
tant persons. Still the agitation is 
going on. It has spread to the stu
dent world. The students *ire derail
ing trains and doing so many other 
things. Of course, I do not approve 
of it. Still the movement has spread 
like wild fire in the student world. It 
is very difficult to control. So it is 
better to see that Kamatak province 
is also established without any hesita
tion. Then others like Maharashtra, 
Aikya Kerala and so on will follow.

Now, here I want to make one thing 
clear. I want to stick to the jurisdic
tion of the Bill itself and I shall have 
to say a few words about one matter. 
All the Kannada villages or taluks that 
are in Madras itself should be Joined 
to Mysore immediately, because other
wise their fate will be hanging fire. 
For example, there is the taluk of 
Adoni, Alur. Rayadurg, Kasargat, Kol- 
legal and then Nilgiri. There are so 
many portions where the Kannada 
language is predominantly spoken. I 
do not mean the entire taluks, but in 
some villages the Kannada language 
is spoken by a large majority and they 
should be immediately joined to My
sore. Then only will the object of 
this Bill be fulfilled because it is to de
crease the Madras State and increase 
the Mysore State wherever possible. 
Otherwise, if you do not do it, it is 
simply making a State again without 
a scientific basis. Just as the English 
people did in previous days......

Shri Thimmalah: Coorg also.

Shri Neswi: Yes. Coorg also is re
maining. Mr. Dodda Thimmaiah is 
thinking that I forgot it.

Shri Lakshmayya: What about the 
Telugu-speaking parts of Kamatak 
State in the districts of Chitaldrug, 
Tumkur and Kolar?
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Shri Neswi: Wherever they are, you 
may take them, if it is the desire of 
the people. Unless and until you 
know the desire of the people, you 
cannot do it. (Interruptions), Any
how, if the people say that they want 
to Join with them, we cannot stop 
them.

'  Shri Namdharl: If they all speak
English, why don’t they Join with 
England? (Laughter) .

Sliri Neswi: So I appeal to the Cen
tral Government that the question of 
the formation of a Kamatak province 
should be taken up as early as possi
ble. I support the Bill with all my 
heart and satisfaction.

Shri G. H. Deshpande: Mr. Deputy- 
Speakcr, Sir........ .

Shri NamUar: Is he Andhra? {Inter
ruptions.)

Shri G. H. Dedi|Hui«e: I thank you 
for this opportunity which you have 
given me at the fag-end of the debate. 
I rise to support the Bill because I am 
convinced that it is a step In the right 
 ̂direction. Many people have criti
cised Government—and have criticis
ed Government very strongly—by say
ing that they were lacking in boldness. 
I do not want to enter into an argu
ment at this time. But whether Gov
ernment were lacking In boldness or 
whether they had not enough courage 
is a matter which history will decide 
and history will give its decision 

^-against those who have criticised the 
Government for this. The only thing that 
I want to say, is that recently people very 
eminent in our public life have started 
entertaining fears regarding this de
mand of the masses for provinces on a 
linguistic basis. What is wrong about 
it? There are millions and millions 
of people outside who want to see that 
-provinces are established as soon as 
possible on a linguistic basis. And 
why? Because unless and until this 
has been done, people will not be in a 
position to realise the fruits of free
dom.

Some time back when I was in the 
Bombay Legislative Assembly, one day 
with a Kamatak friend of mine some

27 agriculturists from a rural area came 
to the Visitors* Gallery. They sat 
there in the Visitors* Gallery and when 
I had seen them they were very Jubi
lant. They said: We have come
see how our Assembly is working un
der Swaraj. But when they came 
down, they were very much dissatis
fied. They said—after *all, we are 
foreigners to this Assembly. We do 
not think that this is a House of our 
representatives because it was not 
possible for us to fallow a single word 
that was uttered there. Under these 

. circumstances, is it possible that the 
masses in India will feel the glow of 
freedom unless you make conditions 
which will be favourable, wherein even 
an ordinary man of the village will 
think that it is his Government, that 
he has got the power to control it, that 
he has circumstances wherein he can 
give the best and have self-rule In his 
own state? Is that possible today? 
There are millions and millions of 
Maharashtrians in Hyderabad, there 
are millions and millions of Maharash
trians in Mahakoshal, and there are 
millions and millions of them in Bom
bay. What wrong Is there If they say 
that they would like to be united in 
one province? I do not think there 
is anything wrong. Some of us have 
begun to think that If provinces are 
redistributed on a linguistic basis, that 
will endanger Indian freedom. Never; 
it will never endanger Indian freedom. 
People who are suffering from a supe
riority complex need not try to give 
us sermons on patriotism. We are not 
lacking in patriotism.

I was watching the debate in this 
House with a mixed feeling. But hav
ing watched the debate with a mixed 
feeling for the last four days in this 
hon. House, I am not a disheartened 
man. Why is it that we were requir
ed to watch this bad blood for the last 
four days? It has come down to us 
on account of our inherited past which 
has been thrown upon us by the 
foreign rule that existed here for more 
than a century and a half. It is they 
who brought about very awkward com
binations for administrative purposes. 
Because they wanted to set community 
against community, and province
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[Shri G. H. Deshpande]
against province, they wanted to ex
ploit all this feeling and, therefore, 
they wanted what today Bombay is and 
what today Madras is. that is the pre
sent composite states. What is the 
feeling of every friend from Andhra 
who spoke here? Everybody from 
Andhra who spoke here 16 labouring 
under the impression that after all they 
were suffering for a long time from in
justice. I do not want to blame my 
friends from Tamil Nad. They might 
not have deliberately done anything 
which might have Injured these peô  
pie but the circumstances under which 
they were made to work have made 
them feel unanimously that they were 
labouring under injustice. That shows 
that the combination was very unhappy 
and it is better that today at least 
they have got an opportunity of break
ing from that combination which they 
do not like.

Now, I want to say one word to my 
Andhra friends, regarding what I have 
witnessed during the 4 days* debate 
here. Every hon. Member from Andhra, 
whether on this side or on the other 
created the impression that he feels 
that nobody is there in India today 
who would give him any justice. 
Please let them have no such frame of 
mind for that attitude never helps 
those who hold that. Forget the 
past and think of the future. You wiU 
have Vishal Andhra; you may call it 
Vishal Andhra or whatever you like- 
But the ball has been set in motion 
and it will reach its destination; you 
will have a speedy journey from Kur- 
nool to Hyderabad. Be cheerful, do 
not labour under the impression that 
nobody in India will give you any jus
tice, The sympathies of India and the 
Indian masses are all on your side.

One word more and I will have done. 
This is a good idea, this is a good prin
ciple to ask for self-determination, to 
ask for provinces carved o n .linguistic 
basis. Of course, there must be some

other considerations also. I have no 
objection to that, but the question 
comes in, what methods we are going 
to adopt for its realisation? Much 
of tl\e bad blood that we have witness
ed \vould not have been there if peo
ple would not have indulged in un
wholesome methods. It is no use 
carrying virtue to an excess. People 
have taken to objectionable methods. 
Many people have begun to wonder 
where this thing will lead Us to; they 
think it may lead to the disintegration 
of the country. That is why we must 
be cautious. It is no use saying that 
we must do every thing in hot haste. 
We should not cry, haste. It is no 
use pressing the accelerator without 
seeing that the brakes are efficient. I 
say that it is a good thing to have pro
vinces established on a linguistic basis 
as soon as possible, but everybody in
terested in it must see, that objection
able methods will never be resorted 
to. Then and then alone you will 
have the integrity of India and the 
realisation of your dream which you 

. have cherished for so long. Sir, I 
have done,

Df. Katju: Sir, I have heard this de* 
bate with very great interest. We 
have taken four days over it and for 
me it has been a very profitable and 
very interesting experience. I shall 
go further.........

Mr. Deputy-Speaker: The hon. Minis
ter will continue tomorrow.

I have to make an announcement. 
On the 24th there is Rakaha Bandhan, 
A number of hon. Members made re
presentations to me that instead of 
holding the sitting of Parliament  ̂in the 
morning we may have it in the after
noon. Therefore that day the House 
will meet at two o’clock and go on till 
seven.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Thursday, the 20th August, 1953.




